
COMMITfEE ON THE WELFARE 
. OF SCHEDULED CASTES AND 

. SCHEDULED· TRmES (.. 
(1977-78) \ 

(SIXTH LOK SABHA) 

ELEVBN11I REPORT 

MINISTRY OF HOME AFFAIRS " .. 

Reservation for, and. employment of, Scheduled 
Castes and Scheduled Tribes in the Delhi .. Electric 
Supply Undertaking.~~, 

Prejented to Lok Sahha on 23 DEC 1911 
Laid in Rajya Sablla on ,23 [) E C 1917 

I _ ... 

LOK SA"BHA SECRETARIAT 
NEW DELHI 

N~, 1977/Kdl'tika, '1899 {Saka) 

Price : Rs . .1" 65 

• 



LIST OF· AtrrHORlSED AGENTS FOR TIlE SALE OF u.. sABRA ., SECRET..\RIAT Pt1BUCATIONS ( 

51 
No. 

·Apocy 51. Agency 
No . No. No. 

ANDHR~ PRADEiH 

I, A.ndhr' Un,verSitY General 
Cooperative SlOres Ltd .. 
Wah air (VIS8khapaln~) 

~.G.R. Lakshm;pethy r.beuy 
Uld Sons. Gener'aJ Mtr-
chanl. and News Agton. 
Newpei, j Chandragm. 
Chittoor DIStrict.' 

• ASSAM 

i- Western' Book O~, PaD 
Bazar. Gauha ... 

BIHAR 
... A_ Kitab Ghar, POtI 

Boa '711. OiIC0081 Road. 
J_be;lpur .• 

\' 
.. GU}ARAT 

So VI,,,, 510re.".oll lioM, 
ADaPd. '. .' . 

,6. The New 'Order Book 
Company Ellis Br,dee. 
Abmidabad-6. 

HARYAN/I 

,. M7s, Prabbu Book Servlrt. 

e. 

H .. Sob7unand •• Gurgam. 
(Hllryana,. 

MADHYA PMDESIi 

'8 

, , 

t) Modern 900k House.Sh.v 
Vilas Palace. Ind~ Ctl, . . ,,_. 

'til. 

II 

MAHARASHTRA . '4... 
MIs.. sunderdllS Gtanchand. -. 

fIOl. Girpum Rced. Near 
Pnnoess St",et. Bomba'·z. 

Th' In l e.rtlaliOn81 • ~ 
Ho us. (Pn v.te) . urnl cd • 'I: Ash Lant, Maloallrul 
G.aJI!Ib' R~BOI1lb'Y.1 

Tht Inrern Ili Boc» 
S,.n.c<.D . n Gym· 
khana Ponna •• 

6 

u.Charles !.-.bert 6;' Cons-:)\ . ( 
'10 

. pany, tOI. ......ma 
Gandllj Rl*!,Opposile 
Clock Tower. Fon. 
Bombay. 

The CUlTent Book Ho~e, 
AUnai LaJle. Ra(!bunlllh . 
Dada;i Street, Bombay .... 

(4. Oe,-," sOok Slall, .Fer-
IUIiOD College RI*!. 
Poo ... -4 . 

MIs. Usha·Book ~ Oepol. 
~8s//l, OiraBacr.Khan 
House, Gliaaum f Roacl. 
BombaY·2 B.R~ 

16. ".1 •. PeoPle. Book Hoase. 
Opp. Jaganmohao Plliace. 
MYlorr- I 

RAJ;ASTHAN 

17. fn'OI'lftMioo Centf~ . 
Governm~n. 01 Ra,asl'll8o. 
Tnpolra, ja,pUf C,,~. . 

UTTM PRADESH 

18. Swan.k Indu.".al Worb. 
. 59. Ho" SIr~t" Mccru • 
CIlY. 

... 
19· La., aoo... Company. 

S.rda,; Pa,e' Mar,. 
... 118'-*'-1 

WEST BENGAL 

20. Gran.haloka. 511. Amb.a 
Mookhcl')ec . Road, Be/. 
ghana: Z4 Pargall ... 

ZI. W NeWman & C_ny 
. LId 3. Old Court Hous. 

SIr,t.,., <;alcwu 

21. FlTma K.L.MUkhopadhyay, 
'6/IA. Bancbharam Atrur 

Lan.. C .... n a 12. 

MI" Mukhcru BookHous. 
&B. Duff Lanr, OIlcutt .... 

) 

, 
60 

65 

s 

H. 

• d 

10 



CONTENTS 

~" OF TIlE Co>Oll"rTElt 

I....-;cno,", 

A. Introductory. 

D. Implementation ofR=IVation Orden 

f). Mechanism to ensure compliance with n'''''''vation orden 

D. Procedure for recruitment and staff strencth 
JI, Promotions 

¥. Recruitment Rules 

G. Selection Board 

H. Shortfalls 

J. De-reoervation 

J. Housing Facilities 

(iii) 

(v) 

8 

1. Statement showing total employees as on 1-4-:9'" category-wi!IC and 
the number of Scheduled Castes and Scheduled Tribes among them 41 

•• Statement showing the total numl>cr of employees (Tech. & Non-Tech.) 
in DESU .. on 1-4-1976 and the number of Scheduled Castes and 
Seheduled Tribes amongst them and their r""pective percentage to the 
total employees in each c\ass 5" 

I)). Statement showing the recruitments made during the years 1972 to '975 
and the Seheduled Castes and Seheduled Tribes among them separately 53 

IV. Seheme relating to the Employment Assistance to Family Members of 
the Officers and other employees of the U ndertakiag . 55 

V. StaIane1lt showing the appointment on selection posts and promotinn by 
aeaiority duriag the yean 1972 to 1975 and the Seheduled Castel and 
Seheduled Tribes among them separately 59 

VI. Summary of conclusionsfrecommendations contained in the Repon. 60: 

21.6 LS-1. 



COMMITTEE ON THE WELFARE O~~ SCHEDULED CASTES 
AND SCHEDULED TRI1ES (1977-78) 

*Shri Ram Dhan-ChaiTm4n 

Lok StJbha. 

2. Shri T. Balakrishnaiah 
3. Shri B. Bhanwar 

**4, Shri Chand Ram 
5. Shri Somjibhai Damor 
6. Shri Biren Singh Engti 
7. Shri Hukam Ram 
a Shri Hukam Chand Kachwai 
9. 8bri B. C. Kamble 

10. Sbri Lahanu Shidava Kom 
11. Shri Rama Chandra Mallick 

·*12. Sbri Karia Munda 
13. Shri Nathuni Ram 
14. Shri Natwarlal Pannar 
15. Shri Amar Roy Pradhan 
16. Shri K. Pradhani 
17. Shri B. Rachaiah 
18. Shri Purna Sinha 

···19. Sbri Suraj Bhan 
20. Shri Bhausaheb Thorat 

-Proceeded abroad OIl the 231'd September, 1977. 

"Oeucd to be members or the Committee OIl tbeir 1If'p"ri"_t • MmiIteaI of S-
", .. .f. the l¥h August, 1977· 

."Appointed by the Speake.- AI Chairman with dIitct JioIq the -SId September, 1977 
duriDc the ahseoce of Shri Ram Dhan, proceeded abroI4. 

(iii) 



"v) 

Rajya Sabha 

21. Prof. N. M. Kamble 
22. Sbrimati Saroj Khaparde' 
23. Shri S. Kumaran 
24. Shri P. K. Kunjachen 
25. Shri Yogendra Makwana 
26. Shri Bhaiya Ram Munda 
27. Shri Prabhu Singh 

, 28. Shri V. C. Kesava Rao 
29. Shri Leonard Soloman Saring 
30. Shri Mahendra Bahadur Singh 

SECRETARIAT 

Shri Y. Sahai-Chief Legislative Committee Officer 
Shri H. L. Malhotra-Senior Legislative Committee Officer 



INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes having been authorised by the Committee to 
submit the Report on their behalf, present this Eleventh Report 
(Sixth Lok Sabha) on the Ministry of Home Affairs-Reservations 
for, and employment of, Scheduled Castes and Scheduled Tribes in 
the Delhi Electric Supply Undertaking. 

2. The subject was examined by the Committee on the Welfare 
of Scheduled Castes and Scheduled Tribes (1976-77) and necessary 
information obtained and evidence taken by them. That Com-
mittee, however, could not finalise their report due to the sudden 
dissolution of the Lok Sabha on the 18th January, 1977. 

3. The Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes (1977-78) have perused the minutes of evidence and 
have come to their own conclusions which have been embodied in 
the Report. 

4. The Committee (1976-77) took evidence of representatives of 
the Ministries of Home Affairs and Energy and DeIhl Electric 
Supply Undertaking 011 the 28th and 31st July, 1976. The Committee 
wish to express their thanks to the Offieers of the Ministries of 
Home Affairs and Energy and Delhi Electric Supply Undertaking 
for placin'g before them the material and information thlY wanted 
in connection with the examination of the subject. 

5. 'TIle Report was considered and adopted by the Committee 
(1977-78) on the 26th October, 1977. 

6. A summary of conclusionsJrecommendations contained in th~ 
Report is appended (Appendix VI). 

NEW DELHI; 
l'lovember 14, 1977. 
Kartlka23;- i899(S). 

SURAJ BHAN 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes. 

(v) 



REPORT 

A. INTRODUCTORY 

1. The Delhi Electric Supply Undertaking came into exbtencc 
under the Delhi Municipal Corporation Act, 1957. Before the Act 
c_ into uiBtenee, Delhi had several Municipalities and Notified 
A-. Committees.. There was a. separate Electricity Board. When 
1JteDelhi Munieipal Corporation was set up, Electricity Board 
wNdt· was II'statutory body, came under the Municipal Corporation 
lmd became a municipal undertaking. In this way it hecrme a part 
o'.~ CorporatiQll functioning more or less like a public utility en-
~. Wben the Delhi Electric Supply. Uooel'taking came into 
~~. all,.tlie stafraf.the erstwhile E.lectricity Board was taken 
eV£r by that Undertaking on the same conditiAms of service. 

B. IMPLEMENTATION OF RESERVATION ORDERS 
: i: 'l: " ~ 

4i) Date or applicatiroa of reservation orders 
, .j,'.1 

2. The Committee have been informed in a written notr. furnish-
ed by Delhi Electric Supply Undertaking that the Delhi MunidJ;1MI 
efll'JllDl'ation, ~, 1957 . makes provision· fIJI' consideration of the 

'claims of members of the Scheduled Castes for appointment~ in th~ 
senDee of .the.Corporationunde1-Section 92(2) thereof, which reads 
a,4IDUowll:-

"The claims of the members of the Scheduled Castes shan be 
ta.kn into consideration, cons:stently with the main-
tenance of efficiency of administration, in the makl!l,l!: of 
appointments of municipal officers and other muuicipdJ 
eQlployees. " 

3. The Delhi Electric Supply Umiertaking (DESU) ;-'a~ been 
making recruitment in various grades'services keepi.ng in view the 
pRl'Vision of the aforesaid Section and various other rules ~nd O1"ders. 
Noting that the progress left much to be desired the Delhi Munki· 
palCQrpora1Don passed. the followin/Z Resolution No. 63;~ at th!'ir 
metoting held on the.l2th January, 1970:-

"This meeting of the Corporation resolves that a survey ~ 
conducted in the General Wing of the Corporation as well 
as its three Undertaldngs .to. .4llICe1"tam the total nu:nholT 
of employees of Class I, II and III and also the number of 
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Scheduled Caste employees and what number of such 
employees falls short according to the rules. It is ftH--
ther resolved that further recruitment of non-Scheduled 
Caste candidates be stopped until the prescribed quota for 
the Scheduled Caste candidates is completed and elfGl'ts 
be made to complete the outstanding quota of Harijan 
candidates in particular. 

Approval of Harijan Welfare Board of Delhi Administraaon 
and Office of the Commissioner for Scheduled Castes aad 
Scheduled Tribes, Government.of India be obtained before 
declaring such posts unreserved for which $uitable Sdle-
duled Caste candidates are not available. 

It is further resolved that an Assistant Commissioner with full, 
and final powers be appointed to implement thl! abeve 
proposals with regard to protection of rights, rf pet30ris 
belonging to the Scheduled Castes, 

Resolved that an ad-hoc Committee consisting of seven mem-
bers to be nominated by the Mayor be consti~uted :0 ~ 
after the implementation of decisions and order~ T elaalAg 
to quota of Scheduled Caste candidates and o~el' ;illied 
matters. . 

This House further.resolves that the orders issued by the Gov-
ernment of India dated U-7-:i9tl8 regarding reservation of . 
quota for departmental promotion of Schedulen Cute 
employees be put into implementation forthwith aad 
the Harijan employees in the Corporation be given promo-
tion immediately." 

4. A note pointing out the difficulties in implementing the aiore-
>aid Delhi Municipal Corporation Resolution No. 633 in D.i::SU in 
"jew of the technical nature of most of the jobs, was ciTI'ulatE'd in 
the meeting of the Delhi Electric Supply Committee on the 24th 
May, 1972. Efforts were continued to fill up reserved JX'sts but 
Jacklog continued. Following a number of representation:: that 
ldequate posts were not being I)ffered to the Scheduled Castel 
Scheduled Tribe candidates, the General Manaager (E) consitut.ed 
~ Committee to look into the demands of the DESU Scheduled C.: 
Workers Association on 10th FebruarJ, 1975. The Committee wa~ 
~omprised of the ofticial members and 3 members bel()J'I.gin~ t(' 
Scheduled Castes. The Committee decidedthat-c-

(i) model rosters regarding reservations in SchedUled Castes! 
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Scheduled Tribes should be maintained by the appointing 
authorities wi.th effect from the 1st January, 1975, consi-
dering the year 1975 as the flrst recruitment year ltnd that 
reservation should be made in future vacancies as per 
rules; 

(il) the backlog should be worked out giving effect to the 
reservation-

(a) for direct recruitment posts with effect from the 1st 
January, 1970; 

(b) for promotion posts filled through departmental compe-
titive examination with effect from the 11th July, 1968; 
and 

(c) for posts filled thTough promotion on the basis of seniority 
with effect from the 27th November, 1972. 

5. The Comm~ttee have also been informed that the Government 
-of India (Department of Personnel and Administrative Reforms) 
have extended the scheme of reservation for Scheduled Castel 
Scheduled Tribe candidates in promotions made by selectioI1 from 
Class III to Class II, within Class II and from Class II to the lowest 
rung or category in Class I in each grade or the service in which 
the element of direct recruitment, if any, does not exceed 50 per 
cent (vide their O.M. No. 10/41/43-Est(SCT) dt. 20-7-1974]. DESU 
has been following this directive accordingly since then. 

(ti) Posts to which reservation orders did not apply 

6. In reply to a question, the Committee has been informed 
during evidence by the representative of DESU tha! out of 158 
Class I officers in DESU as on the 1st April, 1976, 114 officers are 
working against posts to which reservation orders do not apply. 
None of these 158 officers belongs to Scheduled Castes/Scheduled 
Tribes. Asked as to why the reservation orders do not apply to such 
posts, it has been stated during evid~:1('"e that reservation orders do 
not apply to vacancies to be filled by persons on transfer or deputa-
tion and these 114 posts have been filled by persons under these 
categories. 

7. When asked why the recruitment rules were not changed so 
that as many Scheduled Caste and Scheduled Tribe persons as possi-
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ble could be taken against such posts, the representative of the-
Ministry of Hm;ne _Nfairs bas stated during the evidence as follows:-

"These are two different things. The point is -about changing 
the nile so tna t 114 posts are thrown open to direct re-
cruitment instead of being filled by transfer/deputation. 
This is a probable question and I do not know wheth~r the-
General Manager (DESU) can say immediately whether 
this should or should not be done ... These posts are only 
for deputationists. There is no obligation to reserve such 
posts for Scheduled CastesfTribes. All the same, there-
is nothing to prevent the authorities from appointing 
Scheduled Caste/Scheduled Tribe candidates when they 
are available. This has not been done with a view tg 
avoiding the reservation but there must be administrative-
reasons." 

8. Elucidating the position further, the General Manager of D~ 
has explained that there is no recruitment rule for taking people 
on deputation as such. But whenever people are taken on deputa-
tion, this requirement (Reservations for Sc~ul4ld C~f,Sched.d 
Tribes) is never met. 

(iii) Application of reservation orders to isolated POlits 

9. The Committee have been informed during the evidence by a-
representative of DESU that the post of Legal ()ffieer in that Under-
taking is exempted from the reservation orders.; Asked about the 
reasons to exempt this post, the Municipal Commissioner has staMd 
during the course of evidence as follows:-

"This is only one post in this category. If there are more posts 
of Legal Officers then we can make some reservation." 

10. Explaining the pcsition further, the General Manager of 
DESU, quoting from the "Brochure on ReservatiODs for Scheduled. 
Castes and Scheduled Tribes in Services" issued by the ~parUlle&t 
of Personnel and Administrative Reforms bas stated duril).g J,he 
evidence as under:-

"According to the rules, the first post should automatically go 
to the Scheduled Caste/Tribe candidate. But if there is 
only one vacancy, it should be treated as unreserved." 

11. The Committee then poirited out to the General Manager of 
DESU that in the same Brochure on services. the instrueticms are-
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that if there are a small number of posts, they should be clubbed; 
together. The representative of the Ministry of Home Mairs- then. 
stated that as those posts were fillecl. by cU!putation,theqaestion of 
grouping them did not arise, 

12. In regard to the appointment of an Assistant Labour Welfare 
Officer in DESU, the representative of DESU has stated during the 
evidence as follows:-

"One Assistant Labour Welfa~e Officer was appointed in 1975. 
According to the f9ster prescribed by the Ministry of 
Home Affairs, if appointment is made in a _, particular 
year, that post will be treated as uncreserved. n aCCQrd-
ance with that provision, that post was treated as 
unreserved. " 

13. The Committee then invited the attention of the representa-
tive of DESU to Cabinet Secretariat (Departm~t of ,Personnel ann 
Administrative Reforms) Office Memorandum dated. 29th April, lW1S, 
whieh reads inter alia as follows:-

"While in cases where only one vacancy occurs in the initial 
recruitment year and the corresponding roster point 
happens. to be for a Scheduled Caste or Scheduled Tribe, 
it should be treated as Wlreserved and filled accordingly 
ann the reservation carried forward to subsequent three 
recruitment yeaTS as hitherto. In the subsequent recruit-
ment year, even if .there is only one vacancy, it shc.uld be 
treated as "Reserved" against the carried-forward reser-
vation from the initial recruitment year, and a Scheduled 
Caste/Scheduled Tribe candidate, if available, should be-
appointed in that vacancy, although it may happen to be 
the only vacancy in that ,recruitment year." 

14. Thereupon, the representative of DESU stated that the afore-
said Government orders were not in their knU!WI~when that 
appo'ntment of Assistant Labour Welfare Officer was made. He 
has, however, assured the Committee that when the, appointment 
in question would be regularised, it,. would be ,done in accordance 
with these oroers. 

'15. The Coinmittee noticed that there were certain discrepancies 
in the material supplied to them by DESU. The Committee, there-
fore, asked the Commissioner for ScheduiedCastes and Schecl.uled 
Tribes, who was present during the evidence, that he should make 
an on-the-spot study of the records of the Delhi Electric Supply 
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Undertaking in connection with the representaticn of Scheduled 
Castes and Scheduled Tribes in the services of that Undertaking in 
all its aspects and fumish the report to the' Committee. 

16. AccOl'ftingly a study team consisting of certain officers of the 
Office of the Commissioner for Scheduled Castes and Scheduled 
Tribes, New Delhi, visited the Central Office of DESU (Shakti Sadan, 
New Delhi) on 11th and 12th August, 1976 and studied various 
records maintained by the Administrative authorities of DESU to 
implement the service safeguards provided for Scherluled Castes and 
Scheduled Tribes in that organisation. A copy of the Report of the 
Study Team has since been furnished to the Committee. The rele-
vant observations/suggestions made by that study team have been 
incorpora.ted at appropriate places in the report. 

17. In .regard to the implementation of reservation orders in 
DESU, the Commissioner for Scheduled Castes and Scheduled Tribes 
has stated in their aforesaid Study Repc·.-t ori. DESU (January, 1977) 
as folIows:-

"The DESU started functioning from 1-4-1958 under the Muni-
cipal Corporation Act, 1957. The Delhi Municipal Corpo-
ration Act, 1957 provided for conSideration of the claims 
of Scheduled Castes. It was evident ~rom the records 
that at initial stages no efforts whatsoever had been made 
to implement the constitutional provisions making reser-
vation for Scheduled Castes and Scheduled Tribes in their 
services. The position continued to bz S0 till 1963-64 wher. 
this point was raisen in the Municipal Corporation and 
the latter directed the authorities to implement the Central 
orders to provide reservation for Scheduled Castes and 
Scheduled Tribes at 15 per cent and 7~ per cent respec-
tively. Even then no specific effrrts appeared to have 
been made by the authorities in this regard till 1970 and 
whatever Scheduled Caste/Schedulerl Tribe candidates 
became available on general standards had been taken and 
shown against the reserved quota. In 1970, in a meeting 
of the Municipal Corporation it was resolved that a 
survey be conducted in DESU. alongwith some other 
bodies, to ascertain the shortfalls and also to implement 
the Government of India instructions regarding reserva-
tions in promotion. Even at this stage. instead. of making 
certain concrete efforts to implement the directive, the 
authorities stalrten pointing out tc> the Municipal Corpora-
tion dlfticulties being faced by them. Even in the cate-
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gories where the orders had been implemented, no record 
of carry-forward etc. had been maintained. It was only 
in 1975 that some serious thought was given at the higher 
level of the Administration fO'llowing a number of repre-
sentations that adequate number of posts based on the 
reservation quota of 15 per cent for Scheduled Castes 
were not being offered to the Scheduled Caste canrtidates. 
In order to look into the demands of the DESU Scheduled 
Caste Workers Association. a Committee consisting of 
official members and 3 Scheduled Caste employees was 
constituted in 1975. According to the decision taken by 
the Committee, the authorities were asked to maintain the 
model rosters with effect from 1-1-1975 with backlog on 
that date to be shown as rreserverl vacancies brought for-
ward from previous years." 

18. The Committee are unhappy to note that even though the Delhi 
Municipal Corporation Act, 1957 provides for reservation fol' Schedu-
led Castes and Scheduled Tribes in services, no efforts whatsoever 
have been made at the initial stages to give eBect to the constitutional 
provisions making reservations for Scheduled Castes and Scheduled 
Tribes in DESU. It was only early in 1157 that some serious thought 
was given at the higher level of the Administntion fellowing 8 
number of representations daat adequate number .f pests basedoD 
the reservation quota were not being offered to the Scheduled Caste6 
and Scheduled Tribes and it was only then decided that modt'l rosters 
regarding reservation in Scheduled Castes and Scheduled Tribes 
&aeuld be maintained by the appointing authority with etfect from 
the 1st January, 1975. considering the year 1975 as the first recruit· 
ment year with backlog on that date to be shown as reserved vaean-

. rie& brought forward from previOUs years and that reservation should 
ke made in future vacancies in accorclance with the rules issued .,y 
the Government of India in this regard. The Committee hope that 
reservation orders will now be implemented metU:uleusly aad that 
toneerted efforts would be made to clear the backlog as eIIl"ly as 
possible. 

19. The Committee note that, as recommended by the Committee 
of Officers of DESU, the backlog for direct recrnitment posts is pro-
pased to be worked out by DESU from lst Janaary, 1970. Tile Com-
mittee do not find themselves in agreement with the recommendations 
of the Committee of DESU ud recommend that the backlog ill respeet 
of direct recruitment posts should be worked oat from the year 1958 
when DESU came into existence under the Delhi Municipal Corpora-
tion Act, 1957, which provided fOl' reservations for Scheduled Castes 
and Stbeduled Tribes. 
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20. fte ColllDrittee have no dOubt' that !with a ie* to clear the 
:Oacklog, DESU would fill the reserv.ed vacancies uptd '50 per cent of 
the total vacancies -in 'each reemitinent year as provid,ed uuder the 
existing instructions in this regard, 

'2l. The Committee regret to note' that> isolated"> jhilividual l)osts 
have been filled_up by DESU without -applying res1!rvation orders 
thereoy depriving a number of such posts from ' the purview 'of reser-
vation orders. The Committee, therefore, 'sutge ilia it{ ordcl' to 
secure adequate representation of Scheduled ClISleS ana Scheduled 
Tribes in isolated individual posts or in rsmaU cadrti ,'posts of similar 
statUs and salary should be grouped'tog"ether in aC1:o'rdauee with tbe 
'extant ordCl'S on the subject for the purpose of -impl.,mentation 0,£ 
-orcrers providing reservations for ' ~heduled ~Castes and Scheduled 
Tribes and prior approval of th,e Cabinet Secretariat (Department of 
persollnel and. Administrative Reforms) should be obtained before 
'sucIJ ~posk ar d t~,gethYf' ,"'4 ,'';' 

THe wttee e 111istre5 ed'to fte tliat o'iit""of [;;8 Class' J 
VllelIftMes~. ibf'DESU, if4; vaearlcl ha'\Te been mled up b y 

, iIS Ob fipUtittob 0 transfer' to ' which me reSerValioll ' order 
o ~ ' applicable iin&rione 'ot'these 114 Class 1 Officers 

'5elon, to SehedufijiJ CiIlIte oi:" Scht!duled'¥abe, "although thero1 IS nO 

proVUiOn In the Becruitment Rules of DESU for taking people on 
deputation as such . 

• ' 1 . J} ~ ~ 

123.' TIt C~~ncI f 'DESU sIiould tab immecfia: e 
s to eme- t · "ilweet recriitmen.t in such posts wbieb 

t preaent::Alled by lepuRttoli o~i!r aird exanune the rea t: 
'-of, tile tteCniinned ules t ftiis 'effect, 0 tha 1 tIn! 

reqbl!dte fuJi of "Vaeild " could be filled by Scheduled Caste 
and Scheduled Tribe candidates. 

• .~ II- • + .. ..' 

':24. The ComnUttee-lIlso recomtnfllld that-witJi a view to etisnre ' the 
appoinbnen of :requisitd!number of ' Scheduled Caste a'nd Sche-
duled Tribe candidates on d.eputation or transfer, DESU should invari-
ably ask the Ministry/Department concerned to sponsor the requisite 
numDer of Scheauleid Cast~ and Scheduled Tribe candidates to serve 
DESU on dep~tation/~~nsfer. 

C. MECHANISM TO ENSURE COMPL1ANCE WITH 
RESERVATION ORDERS 

(i) Liaison Officer $lnd pecial Cell . • 
• 25. It has been stated in -a written note furnished to the Com-

mittee that in September, 1973, the Delhi Electricity Committee 
h ad resolved to set up a separate Cell at the headquar ters office 
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-of the Delhi Electric Supply Undertaking (DESU) to give effect to, 
and implement the various ol'ders issued by the Government of 
hidia "from time to time regarding res~rvation of vacancies. A1 
present, a' full-Hedged cell is working under the general super-
vision of the Liaison Officer who belongs to a Scheduled Caste 
community. He is Class Il Officer. The staff sanctioned for and 
working in the Cell is stated to be as follows:-

1. Supe1."intet;1dent One 
2. Senior Clerk One 
3. JUnior Clerk One 
4. Typist One 
5. Peon One 

~. 

~i.2i! lit fraIr ftirtlier"beeh stated that by an Office Order dated tbe 
JItJt @etbeer,-1tT5, 'the Personnel Officer has been entrusted witll 
h;Job·totri!t!ew the-position regarding implementation of variOUS 
decisions taken with regard to the reservation of Scheduled Castes 
aDd Scheduled Tribes and to submit his report in this regard t. 
the ,,~ighel' o~cers . 

. ,,2'1: rnrei1Y·to a queation, the General Manager of DESU -Ms 
~ct'dtinng the evidence that "the Liaison Officer was appointed 
~DES\1) 1 in 1976. He has -been functiening as an Assistant 
Lab:>UI' Welfare Officer earlier, and has the requisite experience." 

"'!It. When asked whether in addition to his duties as a Labour *tate Ufficer, tbe Liaison Officer would also be able to function 
~vely is a Liaison Officer, the General Manager (DESU) 
stated as follows:-

"We ·have'a number of I.;ab:mr Welfare Officers and it is 
usually possible to adjust the work among them to make 
this particular officer to do this work. In an? case a 
whole time Liaison Officer at this stage may not be 
justified." 

29. Asked as to what were the powers of the Liaison Officer and 
"ether cases of promotion were routed through him, the General 
Jlanager (DESU) stated during the evidence as follows:-

"We bave vested him (Liaison Officer) with the powers as 
stipulated. We have appointed him as a member of 
variouS selection committees and Departmental Promo-
tion Committees upto Class II. He is also a member of 
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the Allotment Committee for residentiaJ accommodatian. 
In respect of senior posts, we have taken a decision to 
invite a nOJDinee of the Ministry of Energy belonging to 
Scheduled CastesjTribes to look after their interests." 

30. In reply to another question, it has been stated by 1be 
representative of DESU during the course of evidence that DO 
Liaison Officer was appointed in DESU before May, 19'16. He has 
further stated that Delhi Electric Supply Committee which was 
responsible for the management of DESU was also responsible for 
not appointing Liaison Officer in the past. No resolution far 
appointment of the Liaison Officer in DESU has ever been adopted 
by the Delhi Electric Supply Committee. Clarifying the position 
further, the representative of the Ministry of Home Affairs bas 
stated that the 'Orders of the Department of Personnel and AdmiDis-
trative Reforms regarding appointment of Liaison Officer had· not 
been implemented in many organisations. But now . these haft 
been implemented in all Departments of Delhi Administration. .• 

(ii) Maintenance of Rosters 

31. It has been stated in a written note furnished to the Com-
mittee that rosters are not maintained as yet for each category af 
post as per orders of the Department of Personnel and Admin~
tive Reforms on the subject. But the same will be prepared . in 
respect:>f vacancies to which recruitments have been made with 
effect from 1st January, 1975. The respective sectional heads. wi» 
be authorised to check that the Rosters are being maintained pr0-
perly. No checking of Rosters has so far been done because the 
Rosters have been prepared ':>nly recently. However, in future Ule 
checking of Rosters will be done quarterly. 

32. In reply to a question whether appointments were made lay 
DESU to reserve vacancies without maintaining the proper Rosmr, 
the General Manager (DESU) has stated during the course of evid-
ence as follows:-

"I have no particular information to submit except to say 
that this has been a deficiency and we propose to make it 
up by certain measures." 

33. When the Committee pointed out that non-observance o.f 
rosters has deprived Scheduled Caste and Scheduled Tribe people 
to get their legitimate rights for aU these years, the General Maua-
gel" (DESU) has stated during the course of evidence as follows:-

"They (Rosters) are being followed now. The very fact that 
they were not followed earlier means that it was not 
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appreciated. Now it would be <!Dne 'On the basis of the 
roster that we have stated. 

34. In regard to the maintenance of Rosters by DESU, the Com-
missioner for Scheduled Castes and Scheduled Tribes in his Study 
Report on DESU (January, 1977) has stated as follows:-

"An inspection of the roster registers for various categories 
'Of posts in the DESU revealed that rosters had been 
started, as required, with effect from 1st January, 1975 
but without indicating the backlog which was still being 
calculated as reported by the authorities. Entries were 
made in the register copying the seniDrity list 'Of the 
particular categDry. 

The very idea behind the introduction 'Of the system of the 
maintenance of rosters is to project the recuritment re-
quirements on the roster so as to determine the number of 
vacancies which should go to the share of the Scheduled 
Caste!Scheduled Tribe candidates and then proceed to 
recruit them in accordance with the prescribed procedure. 
In the event of the nDn-availability of candidates from 
the reserved categories against the vacancies reserved 
f:>r them, despite taking all the prescribed steps, this 
has to be brought to the notice of the competent authority 
to dereserve the reserved post before being filled by a 
general candidate. The reserved posts are thus required 
t::l be carried over and shown in the roster as such. This 
is possible only when the roster system is implemented. 

As regards the inspection of the rosters by the Liaison 
Officer, the study revealed that the rosters had been 
checked by the Liaison Officer who had given remarks 
to f:>llow the correct procedure and to show the brought 
forward vacancies. No inspection report was submitted 
by the Liaison Officer, as required. The question 'Of the 
implementation of the reservati en orders and submission 
of the annual inspection report of the resters was dis-
cussed with the Liaison Officer who was present at the 
time 'of study, It appeared that the Liaison Officer was 
not yet clear about the authority to which such a report 
is to be submitted. In fact there were no clear cut 
instructions in this regard and the authorities were ad-
vised to issue necessary instructions so that the matter 
can be follDWed properly. Since the DESU, have decid-
ed to follow the Government of India instructions it 

2186 LS-2. 



w3uld be advisable ~ submit such a report to the De-
partment of Personnel and Administrative Reforms with 
copies to Commissioner for Scheduled Castes and Sche-
duled Tribes and the MuniCipai. Commissioner. It is 
high time that a quick decision is taken by the appro-
priate authority so that the orders are actually imple-
mented to benefit the Scheduled CastelScheduIed Tribe 
candidates. 

The Liaison Ofticer has been posted at Nizamuddin as the 
ASsistant Labour Wetl'are Officer whereas he has to 
attend to his duties as Liaison Officer at the Shakti 
Sadan, where administrative block, of the DESU has 
been located. It may further be pointed out that the staff 
posted in the cell under the Liaison Officer is working 
in the premises of Rajghat Power ljouse. According to 
the Government of India instructions a 'Cell has to be 
set up within the organisation under the direct control 
of the Liaison Officer. The functions cd the cell will 
mailily be to assist the Liaison Officer to discharge his 
duties effectively. A noote about the activities of the 
cell has also to be included in the annual report, if any, 
of the DESU. 

While the Liaison Officer was quite conscious about his 
duties and responSibilities, somehow the things were n'Ot 
working smoothly perhaps due to lack of coordination 
between the implementing authorities and the Liaison 
Officer. This has to be looked into so that the interests 
of the Scheduled Castes and Scheduled Tribes do not 
suiter. 

It was noticed during the course of study that separate ros-
ters had been maintained for each post irrespective of 
its sanctioned strength. ACcording to the Government 
instructi'ons, h'OWt!ver, in the case of direct recruitment 
isolated individual posts and small cadres consisting of 
less than 20 posts have to be grouped with the posts in 
the same class for the purpose of the maintenance of 
rOllten taking ihto accollnt the status, salary and qualifi-
cations prescribed for the posts in question." 

(iii) Annual Statements 

3S. In rep\y to a questiOn the Committee has been informed 
durihg the COUTs~ of evidence by the represehtative 'Of DESU that 
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DESU has been sending Annual Statement of Staff position and re-
cCruitment made during each Calendar year in respect of Class III 
a;).d IV employees, to the Delhi Municipal Corporation. The Committee 
bas further been informed that, in future, DESU would send a 
copy of such Annual Statement to the Commissioner for Sche-
duled Castes and Scheduled Tribes also. 

36. When asked as tJ why DESU did not furnish certain infor-
mation required by the Office of Commissioner for Scheduled 
Castes and Scheduled Tribes in 1974 with a view to undertake 9. 

study of DESU Cell and give advice and to help the DESU to bring 
all their records and rosters up-t)-date, the General Manager 
{DESU) has stated during the course of evidence as follows:-

"That communication was received but no reason for not 
having replied to that was probably recorded. It wa~ 

received and at that time we had this Delhi Electric 
Supply Committee which is an elected body, but somehow 
or other the matter did not receive the importance that 
it deserved." 

"""' 37. The Committee regret to note that Liaison Offi'Cer wall appuin-
1ed in DESU only in May, 1975 i.e. after the Comntittee took up for 
examination the representation of Scheduled Castes and Schedl.led 
Tribes in DESU. The Committee also regret to note that even nOW 
a Class n Labour Welfare Officer has been appointed to discharge the 
functions of a Liaison Officer. The Committee suggest that in accor-
dance with the instructions of the Government· of India, Head of the 
Administrafion should aet as Liaison Officer fOI the purpose of ensur-
ing proper implementation of orders/instructions pertaining to reser-
vations for Scheduled C'lstes and Scbeduled Tribes in DESU. 

38. The Committee hope that the Liaison Officer would [uuction 
with a sease of dedication and ensure due compliance of the reservu-
tion o;ers so that the shortfalls existinJt in DESU are wiped nnt at 
the earliest. They also hope that the Liaison Officer will focus his 
attention on the proper maintenance of Rosters by the concerned 
lluthorities and would satisfy that the reservation orden are scrupul-
ously implemented by them. 

39. The Committee are unhappy to note that at present the 
Liaison Officer has been posted at Nizamuddin as the Assistant 
Labour Welfare Officer whereas he has to attend to his dutie~ of a 
Liaison Officer at Shakti S!lds.n where administrative block of tbe 
DEsU has ~ tocated. Further, the staff posted in the Cell under 
11le Ltaisob OIb:er is working in tile prerniIIes of Bajgbat Power HoUSe, 
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New Delhi. The Committee __ hardly emphasise that the maiD 
f~tioD of ~ Cell is to ...ut the LiaiIoa OfIicer to discharge his. 
dutJesdfectively. '!'be Committee would, therefore, suggest that the 
Cell should be Bet up within the organisation under the direct control 
of tile Liiaison OIicer. 

40. The Committee also desire that a DOte about the activities of 
the Cell should be high-lighted in the Annual Report of the Delhi 
Electric Supply Undertaking. 

41. The Committee note that Rosters had been starteclin.the·DESU 
as required, with effect from the 1st January, 1975 and that too witb~ 
out bringing forward the vacancies carried forward from the date 
from which the reservation orders were made effective. The Com-
mittee attaeh great importance to the proper maintelUlllCe of Rosters, 
as in their opinion. Bosters are the mechanism by which the progreSS 
made in improving the representation of Scheduled caStes and Sche-
duled Tribes in an organisation could be assessed and etleetively 
watched. 'l1Ie Committee would, therefore, stress that the Rosters 
should be maintained as per extant Imlers on the subject and' they 
should be inspected regularly by the competent authorities and all 
the vacancies reserved for Scheduled Castes and SCheduled Tribes 
actually filled in and appointments made according to the points 
mentioned in the Rosters. 

42. The Committee note that the annual statements sbowing the 
statl position in the DESU and recruitments made during a calendar 
year in repect of Class III and IV employees were regularly sent 
by the DESU to the De~hi Municipal Corporation. Copies of these 
statements have not so far been suppliE'd to the Oftlce of the Com-
missioner for Scheduled Castes and Scheduled Tribes. The Committee 
would like that the DESU should eDSUre that. in future, these state-
ments are prepared on the prescribed forms and are sent in time tn 
the Cabinet Secretariat (Department of Personnel and Administative 
Reforms) and also simultaneously to the Office of the Commissioner 
for Scheduled Castes and Scheduled Tribes. The Committee alsO 
desire that these annual statements on receipt from DESU shoulil be 
critically examined by the Department of Personnel and Administra-
tive Reforms and the deficiencies noti<:ed therein should be pointed 
out to DESU expeditiously so tbat they could take corrective measure'! 
without any delay. 

,D. PROCEDURE FOR RiECRUITMENT AND STAFF STRENGTH 

43. It has been stated in a written statement furnished to the 
Committee that there are in an a ":ofal number of 282 categories of 
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posts belonging to Class 1:. lI,nI and IV in DESU (as mentioned in 
Appendix I). Out of 30 class I categories of posts, 23 categories of 
posts are ·exempted from the purview of reservation orders as these 
are filled by persons on deputation or by promotion. Out -:>f the re-
maining 7 categories of posts, 6 are filled by promotion and only one 
by direct recruitment. Out of 13 Class n categories of posts, two 
-categories are exempted from the purview of reservation orders as 
they are filled hy persons on deputation. Oll~ of the remaining 11 
categories, 0 are filled by direct recruitment, 3 by promotion and 2 
both by proml)tion and direct recruitment. 

44. In r.eply to a question, the Committee have lbeen informed in 
a written note furnished by DESU that copies of recruitment ad-
vertisements are sent to the Employment Exchanges and associa-
tions and organisations of Scheduled CaStes and Scheduled Tribes 
in order to enable them to sponsor Scheduled Caste/Scheduled 
Tribe candidates for employment against the reserved vacancies in 
DESU. 

45. In this connection, the Commissioner for Scheduled Castes 
and Scheduled Tribes in his Study Report on DESU (January, 1977) 
has stated as follows: - . 

"The requisitions/adv~isements sent for employment dur-
ing the years 1973 and 1974 by the DESU did not give any 
information about total number of vacancies and the 
number of vacancies reserved for Scheduled Castes and 
Scheduled Tribes. Such requisitions/advertisements 
however contained information about the relaxation allow-
ed to Scheduled Caste/Scheduled Tribe candidates in the 
upper age limit. There was no indication of the admissi-
biIlity of travelling allowance to Scheduled Cas:e/Sche-
duled Tribe candidates called for test/interview. In sub-
"Sequent years, however, exclusive advertisements/requi-
sitions were sent for recruitment of Scheduled Castel 
Scheduled Tribe candidates against vacancies reserved 
for them. The authorities were accordingly advisf>d to 
issue advertisements/requititions for employment clearly 
indicating the number of vacancies reserved for Schedul-
ed Castes and S'chedu~ Tribes aIongw'ith the admissi-
bility of various concessions/relaxations to them, so that 
sufficient number of Scheduiled CastefScheduled Tribe 
candidates come forward to avail of the vacancies reserv-
l!d for them. 
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46. The ft&ures showing t~ total num1?er of el,1,1ployees in D~U 
(as on the 1St April, 1976) i~ Class 1. n. m and·IV, tl;l,e n~ ot 
Scheduled Tribes among them ~d their respecth:e per~tages to>. 
the total employees in each class, as fVrnished by DC:;U to the 
Committee, have been indica~ lit Appendix II. 

47. The information regarding the total vacancies occurred and 
reserved for Scheduled Castes and. S'ched.uled. Tribes as wen as the, 
recruitments made in DESU during the years 1972 to 1975 showing 
Jhe number of Scheduled Castes and Scheduled Tribes among them. 
separately as furnished by DESU in a written note· submitted to the-
Committee, is indicated at Appendix m. 

48. Asked about the recruitment procedure and staff position of 
certain categories of posts, the representative of DESU has inform-
ed the Committee during the caurse of evidence as follows:-

Sub-station Chargemen: 

49. OUt of 130 Sub-station Chargemen in position in DESU, 4-
persons belong 10 Scheduled Castes and none of ~ belongs tQ., 
Scheduled Tribes. 

Public Relation Offjecrlf'. 

50. The po&is of PRO (Public Relation Officer) are fi.l1ed by 
direct ~ruitment. Earlier the post of PRO was filled by promo-
tion. But sinc'e PRO was an important officer and it was found 
that the persons who 'W'el'e appointed to those posts by promotion 
were generally failures, it has now been decided that this post 
should be filled by direct recruitment. But no new man has so far 
been recruited for this post and. for the presen't, the penon who was 
promoted earliet: as PRO is continuing to hold that post. 

A.ssistant PeTsonnel Officers: 

51. The post of Assistant Penonnel Officer (APO) has been 
filUed up by promotion as per the draft rules in operation. Earlier, 
the post of APO was filled by direct recruitment.' ~e person pre-
sently working on ~ post has been appointed through direct rec-
ruitment. None of the 11 APOs belong to Scheduled, Castes and 
Scheduled Tribes. From uno onwards, the posts of APOs are being 
filled up by 'Promotion. No Scheduled Caste c~~te has so far 
been promoted to this post. Explaining the reasons' therefor, the-
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Ge~~l ~I@l" Df DilSU hall stated during the ceUl'ge of evidence 
as follows:-

.. ~ rWes !!Qout ~s PfOmQtjo~ are very W~ Iml>wn. We 
try to find Pl.lt I!q~~ people &om t~ lewt!f category. 
QJ,l!Iliftcl!tiPIl!!. Qf cQ\,lr/ie, ~ ~Qt ~e cr~~ItoI! fmo promotion, 
b\lt ql,l~lify'i~~ !lervicets the critep!)n. I" th~ cases the 
recor~ indic!'.fie tAA1 th~ dlQ flot fi.qd~uled Caste 
and Scheduled Trip~ {ler&Q~el with the ~"ilite experi-
ence, and, therefore, in the promotion quota they were not 
taken." 

52. In reply to a question as to why the Scheduled Caste/Tribe 
candidates were not IlI!ICruited before 1910 when the posts of APOs 
were being fUled up by direct recruitment, the General Manager of 
DESU has stated during the evidenC'e as fuIllows:-

"In l~ only QIle W,l'ect l'e(ll'Uit was tak~n. Thereafter, all 
tilt! vae~es in this ca1egory have been ftlled by promo-
ti()D OIlly. These poIIts are filled from SUperintendents 
with five years' elq>erieftce and since no superinten-
dents belonging to Scheduled Castes/Tribes with this ex-
perience were available, we do not have any Scheduled 
Castes/Tribes in this category." 

Assistant Engineers: 

53. It has been stated by the General Mana~ of DESU during 
the course Of evidence that the qUlllificFltion,s prescribed tor the post 
of AsSistant Engineer was a graduate in ell~trical, m~hanical or 
civil engineering. Upto 1974, these p'osts were filled through Urion 
Public Service Commission. In 1975, this power was transferred 
to the Gen!etral Manager of DESU but he has not appOinted any 
Class II employee under ttle powers so delegated to mm .... It has 
also been sta~~ by the General Managetr (PESU) <Juring t~ cOl.\l"se 
of eviden~ that in 1975 the posts of Assistant ~g'ineers were filled 
from amongst stipendi¢es of Half-a-M,illion Job ~h;eme,but there 
was no Scheduled Caste or Scheduled Tribe person among them. 
Out of a ~ ttl lIWen ~~, ~ngiueen. op,ly ODe belongs to 
Sche<iuJed e~ and _Ile of t~ belongs to ~ Tribe. 

5.4. AMoj "lit tAt a,~~ Jftab ~ :PEffWtq ~ Wl.the second 
... mel"YfJd tor AAil~·~. ~l"QftJ .~P)Ir~. ~e General 
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Manager of DESU has stated during the course of evidence as 
follows:-

"In so far as recruitment in 1975 is concerned, at that time 
this matter was not properly considered. The situation 
arisen out of the recruitment made in 1975 was rectified 
iIIm$diately thereafter by going in for an advertisement 
for Scheduled Caste candidates only, 4 appointments were 
made from amongst the SchedUlled Caste candidates in 
1976 and 3 of them had joined." 

Superintemlents (Accounts) 

56. Out of 43 Superintendents (Account!), 6 belong to Scheduled 
Castes and none of them belongs to Scheduled Tribes. The next 
post !Dr promotion of Superintendent (Accounts) is tlu!.t of Assistant 
Finance Oftlcer or of Assistant Chief Accountant. But between 1970 
and 1972 no Superintendent (Accounts) has been promoted as none 
of them fulfills the prescribed qualifications. According to the rules, 
in order to become eligible for the post of Assistant Finance Officer 
or Assistant ClJ.ief Accountant, a person should have worked for at 
least fiv'e years as Superintendent (Accounts). 

OVeTSeeTS: 

56. None of the 64 Overseers presently working in DESU belongs 
to Scheduled Castes and Scheduled Tribles. Appointments to these 
posts are made by direct recruitment. No special efforts were made 
by DESU to recruit Scheduled Caste and Scheduled Tribe people to 
these posts. The recruitment was done only in 1974 and after that 
there has been no vacancy. According to the records of DESU, the 
Scheduled Caste and Scheduled Tribe persons had not been recruit-
ed even in 1973. 

OperatoTS: 

57. Out of 206 operators working in DESU, only 5 belong to Sche-
duled Castes and none of them belongs 10 SCheduled Tribes. Asked 
about th/et method of recruitment, the representative of DESU dur-
ing the course of evidence has stated as follows:-

"Prior to 1975, this was a direct recruitment poet and the qua-
Wication was a person holding a diploma in Electrical or 
Mechanical Engineering with three y.ea.rfl experience or 
a penon with diploIna fromI.T.I. with five years' experi-
ence. Thereafter, it is a promotion post from amongst 
the senior opier'ators. 
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Astist4nt LabatlT Welfare Officer: 

58. The Committee pointed out that a Resolution, No. 468, was 
adopted by Delhi Municipal Corporation on the 29th July, 1974, 
which provide inter alia, that the post of Assistant Labour Welfare 
Officer should be filled by promotion. When asked as to why that 
resolution was not implemented by DESU and why the post of 
Assistant Labour Welfare Officers were ftlled by direct recruitment, 
the General M~ager of DESU has stated during the course of evi-
dence that the details regarding -the impl¥!mentation of the Resolu-
tion in question are not available. 

59. Draft recruitment and promotion regulations of DESU in 
respect of the posts of Assistant Labour Welfare Officers provide 
that the method of recruitment of personnel fOr these posts will be 
direct recruitment and departmental candidates possessing requisite 
qualifications are to be given preference. 

60. Asked whether any advertisement was issued in regard to 
the appointment of an Assistant Labour Welfare Officer in DESU 
in 1975, the General Manager of DFSU has stated during the course 
of evidence that "It is true that that post was not advertised .... 
According to the file this post has been filled by a quota which is 
called 'blood relation quota'." Explaining the posrtlon further, he 
has stated that DESU have rules for giving employment assistance 
Ito blood relations of its employees. These rules were approved by 
DESU. 

61. When the Committee pointed out that such appointments 
could not be made at the cost of Scheduled Castes and S~heduled 
Tribes, the General Manager has stated during the course of evidence 
that this post has been filled up purely on a temporary and ad-hoc 
basis, pending final selection. In selecting a person on a regular 
basis, this requirement in respect of Scheduled CasteslTribes will cer-
tainly be complied with. 

62. The Committee have also been informed in a written note 
furnished to them that the point at which recruitment to the post of 
Assistant Labour Welfare Officer was required to be m3de was 
reserved for Scheduled Caste community. But since in the year 1975 
there was only one vacancy in the grade of Assistant Labour Welfare 
Officer, this reservation point was treated as un-reservef:l. More-
over, there was no application from any Scheduled Caste/Scheduled 
Tribe candidate under the Employment· Assistant Scheme for this 
Or any other similar post. 



Blood Relation Quota: 

63. A co.py of the ScIleme ~l~t!.n!l tq flRplo~ fSB,i.~ t() 
famUy membeR of tI;l,e ~ ~ ~ E!WIC?Y"-IJ of Djl8U as 
~prov~ by t~ Delhi J:lectric Supply (::o~~~ vide i'" ~u· 
tion No. 872 d,ated 18th ~h, l~~ ~. a~ Ap~cUx IV. 

6!. The CllIXlllUttee ha,a been inf~ed in ~ w~ po~ f,u;ni~ 
~ them that the following appointll\~ta have heen made UJi¥ler the 
1;Uood relation qU()~: 

(i) Junior C1erlu 

(ii) Typislll (English) 

(iii) Typists (Hindi) . 2 

65. The Committee hal also been informed in a written nnt~ that 
according to the provisions of the Employment Assistant Scheme 
1975 (Blood Relation Quota), reservation has alS0 been made in 
respect of direct recruitment posts as follows: 

(il Ca\qOry'l\' 

(ii) Oategory 'D' 

(iii) Category 'C' Unspecified ca,ses 

66. Uptil now the appointments under the Employment Assistance 
Scheme have been made as under:-

(i) CATEGORY 'A'-CASE OF HARDSHIP-S PER CENT 

Mudoon . 

Water TrC'attn<:nt 
Plant Operator 

v.raterwoman 

76 (including 26 
Scheduled Castes) 

(ii) CATEGORY '8' SP~~ C.t\SES--,.10 I;"ER C~ 

Assistant Enginttr 

Auiatanl ~ur Wclf,are Offi~r . 

iii) CATEGORY 'C' UNSPECD'IED CA8~5 PER CENT 

67. It has been stated that under this scheme, the minimum qua-
lifications preseribed for any post have not been disp!msed with m 
\ll$ing \he appointment as the seh£'me provides that "in no cue 
edl,lcational or professional quallftcatiOftS be relaxed under thb 
IICheme." 
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68. Commenting on the Blooq ~4tion Sclieme; the Commis~ 
sioner for Scheduled Caste:; and, Scheduled Tribes, in his Study 
Report on DESU (January, ]977) has stated as follows:-

"Under the scheme of ~ployment assistance ~o family mem-
bers of the officers and other employees of the undertak-
ing, it was decided in 1974 that 20 per cent of the vacancies: 
may be eannarked for employment of the Blood relations! 
employees/ex-employees without any test/interview pro-
vided he/she possessed the requisite qualifications pres-
cribed for a particular post. While there may be no ob-
jection to the appointment of the dependents on compas-
sionate grounds such a scheme is likely to adversely affect 
the interests of Scheduled Castes and Scheduled Tribes as· 
there 8're very few such employees working in the unde~ 
taking particularly at the high level. Moreover no reser-
vation appears to have been made in appointment of blood 
relations in the past. In order to safeguard the interest of 
the Scheduled Caste/Scheduled Tribe employees, this 
scheme requires re-consideration at the highest level." 

69. In connection with the procedure for recruitment and repres-
entation of Scheduled Castes and Scheduled Tribes in services under 
DESU, the Commissioner for Scheduled Castes and Scheduled Tribes 
in his Study Report on DESU has stated as folIows:-

Cl .... 

I 
U 
III 

"Statistical information showing the representation of S'Che-
duled Castes and Scheduled Tribes has be~n summarised 
in the following tables. Information given in table I in-
dicates the total number of employees and the number of· 
Scheduled Castes and Scheduled Tribes amongst them as 
on 1-1-1976 in various categories of posts under the DESU. 
The table n indicates the number of vacanci~ reserved 
for Scheduled Castes and Scheduled Tribes during the 
years 1973, 1974 and 1975 in direct r~ruitment and the 
number actually filled by the Scheduled Caste and Sche-
d~ Tribe candidates." 

0. 

TiUlLE I 
(Total strmgth as on 1·1-19'76) 

Total including Sche- Scheduled Casta 
duled Castes and No. percentage 
SChedulrd Tri~. 

IsS 
"4.' 5 2°09 

11292 699 8·43 

Scheduled Tribes 
No. percentage 

IV. . . . 13895 :JI~· ~ •• 5~ 
(em:1udiDw ~) -------------_. 
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TABU II 

(Direct Reauitment) 

No. of vacanci<s reo No. of vacancies filled 
aerved for _..:by-'--__ ~~ 

Scheduled Scheduled Scheduled Scheduled 
Culel Tribes Cutes Tribe:; 

II 4 6 

III (Tech.) 

(Non-Tech.) 

110 

Total 0... 11 

It will be seen from table I that there is not a single Schedul-
ed Caste Officer in Class I posts. In Class II there are 
only 5 Scheduled Castes out of 241 officials. Even in Class 
III posts theior representation is far below the minimum 
percentage of 15 per cent for Scheduled Castes. There 
is not a single Scheduled Tribe in any of the categories. 
EVlm in direct recruitment made in DESU (Table IT) dur-
ing the -past three years i.e. 1973, 1974 and 1975 all the va-
cancies reserved for Scheduled Castes could not be filled 
-by Scheduled Caste candidlrtes. In Class II posts only 
6 Sclleduled Castes could be recruited as against 11 

-posts reserved for them. In Class III technical posts 
also only 29 Scheduled Castes could be appointed against 
the 110 vacancies reserved for them. In Class III non-
technical posts, however, position was quite encouraging 
tho~h in the overall position in Class III posts there was 
a shortfall of 70 posts reserved fer Scheduled Castes. As 
regards reservation for Scheduled Tribes not a single 
·SchAduled Tribe could be appointed during the three year 
period." 

V. Concessions/Relaxations 

-70. The Committee has been informed in a written note furnished 
'by DESU as follows:-

"In the .. ase of recruitment to the posts of EngliSh typists made 
in the year 1973, names of 20 candidates belonging to Sc-
heduled Castes were placed on the panel for appointment 
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thOllgh they had not acquired the muwnum prescribed 
speed in English typewriting, Ithat is 40 w.p.m. Their a~ 
pointments were allowed to continue on ad rwc basis sub-
jed to qualifying a test @ 40 w.p.m. and were afforded 
chances at different intervals to enable them to qualify the 
test at the rate of 40 w.p.m. 18 candidates have since qua-
lified the test but there are two candidates who could not 
quallfy the test inspite of the chances given to them. It 
has oeen found that their speed has been deteriorating as 
compared to the speed acquired by ~hem initially in 1973 
and subsequently in diffei"E!Dt chances." 

71. In reply to a question whether the condition of· 5 yelrs' ex-
perience would be relaxed in the case of Scheduled Caste/Scheduled 
Tribe employees of DESU to become eligible for promotion from 
Class II to Class I posts, the representative of DESU stated during 
the course of evidence that DESU would examine this direction of 
the Committt!t!. 

72. The Committee are unhappy to note that there is not a sin-
gle oflict'r belonging to Scheduled Caste or Scheduled Tribe in Class 
I post of Delhi Electric Supply Undertaking. Out of 241 oflicers in 
Class n. th.,re are only 5 Scheduled Caste oflicers and in certain 
categorie5'. there is not a single oflicer belonging either to Sched!decf 
Caste or to SCheduled Tribes. The recruitment procedure for As-
sistant Personnel Oflicers and certain other cadres has also been 
cb,lnged which it is feared has affected the intake of Scheduled 
Castes and Scheduled Tribes in these cadres. Even in Class nl, the 
representation of Scbeduled Castes is not encouraging. Considering 
tbe heavy shortfalls, the Committee cannot help concluding that 
orders/instructions issued by the Ministry of Home Mairs/Depart-
ment of Personnel and Administrative Reforms were not properly 
implemented and adequate attention was not given to improve the 
situation b~' the Delhi Electric Supply Undertaking. What is needed 
is concerted action to fiJI all tbe pmlts by Scheduled Castes and Sche-
duled Tribes and to make good the shortfalls in the variou'l cate-
gories of posts in the earliest poss!ble time. The Committee would 
also like to impress upon the Delhi Electric Supply Undertaking to 
devise adequate checks to ensure rigid application of relaxed stand-
ards in tbe recruitment of Scheduled Castes and Scheduled Tribes. 

73. The Committee would also suggest that the existing procedure-
for recruitment to all categories of posts should he reviewed by the 
Delhi Electric Supply Undertaking and the rules suitably revi"lect 
in order 108ugIDent the intake of Scheduled Castes and Scheduled 
Tribes in their services. 
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"74. The Commfdee furtlaer reC'OililneDd that special adhoc re-

~ruitment eu~ively for Scheduled Castes and Scheduled Tribes 
sholllld immediately be resorted to so that .the entire backlog is 
-wiped out within a period not exceeding three years. 

75. The ComnLttee also note that there is no employ~ belonging 
to Scheduled Tribes in the services of Delhi Electric Supply Under-
taking. The Committee would suggest that the Delhi Electric 
Supply UndeJ'takfu.g, should. examine the feasibility of recruiting 
Scheduled Tribes from neighboming States having large Scheduled 
Tribes population so that the vacancies reserved for Scheduled 
"Tribes are filled by the candidlltes froOl that community. 

76. The Committee note that in the advertisements issued by 
Delhi Electric Supply Undertaking inviting applications for recruit-
ment, the total number of vacancies and the aCtual number Of 
vacancies reserved for Scheduled Castes and Scheduled Tribes is not 
dicated. The Committee desire that in aU the requisitions sent to 
the Employment Exchanges and all advertisements i'lsued for the 
purpose of recruitment. the number of posts reserved for Scheduled 
Cutes and Scheduled Tribes and aU the concessions/relaxations ad-
missible to them should be specifically mentioned sO that maximum 
number of Scheduled Caste and Scheduled Tribe caadidates cOme 
forward to avail of the vacancies reserved for them. 

77. The Committee would also suggest that the Delhi Electric 
SUpply Undertaking should intimate to f!he Central Employment 
Exchanlre and ~ other Employment Exchanges, the type of candi-
dates they require so that a separate list of candidates possessing the 
requisite qualifications could be maintained by the Employment 
Exchanges. The Delhi Electric Supply Undertaking should also keep 
in touch with various technical institutes in the Union Territory of 
Delhi and impress upon them to fill all reserved seats by Scheduled 
Castes and Scheduled Tribes and prepare them according to their 
1"equirements. 

78. The Committee would also like that the reasons for rejection 
of Scheduled Caste and Scheduled Tribe candidates sponsored by 
the Employment Exchanges should be recorded ami commnnicated 
~o po; to facilitate them to sponsor right tpye of candidates belonging 
10 these coftlDumities in future requirement:.. 

7 •. In orftr that 5uRicieilt ntlDlber of Scheduled Caste aDd Sche-
«hUed Tribe can!D_~s 1ITe .vaUable fer recmi1meat, it is necessarY 



25 
tIrM copies Of advertiieMents are sent not only to the associations 
of Schecluletl Castes an4 Scheduled Tribes but also to the Members 
of the Parliamentary Committee on the Weifare of Scheduled Castes 
and Scheduled Tribes who may help ill sponsoring Scheduled Caste 
and Scheduled Tribe candidates. Advertisements shot.'Ild also be 
issued through the All India Radio so that Scheduled Caste and 
Sc:heduled Tribe candidates Uving in remote areas can also respond 
to the advertisements as per instructions issued by the Cabinet Sec-
retariat (Department of. PetsoInnel and Administrative Refonns vide 
their 0fIiee Memorandum No. 36022i4!TG-ESTT(SC1') dated the 7th 
August, 1976. 

SO. The Committee note that the scheme of employment assistance 
to family members of the oftirers and other employees of Delhi 
Electric Supply Undertaking came into force in U74 and 20 per cent 
of the vacancies have been eannarked for the family members of 
the Delhi Electric Supply Undertaking. fte Comrnittee feel that 
such a scheme is likely to adversely affect the interests of Sche-
duled Castes and Scheduled Tribes as d!ere al'I! very few employees 
belonging to these communities working in the Delhi Electric Sl'P-
ply Undertaking who could take advantage of this scheme. and, 
moreover, no reservations for Scheduled Caste and Scheduled Tribe 
employees have been made under this scheme. The Committee en-
dorse the suarestion made by the Conunillsioner for. Scheduled Castes 
and Scheduled Tribes in his Study Report on Delhi Electric Supply 
Undertaking (January', 1977) that "in o,nIer to safeguard the interests 
of the Scheduled Caste and Scheduled Tribe employees, this scheme 
requires reconsideration at the highest level." The Committee 
would like to be apPriSed of the decision taken. hy the Delhi Elec-
tric Sl1pply Undertaking in this regard. " 

E. PROMO-rIONS 

81. The details regarding the total number of promotions made 
in various categories of posts in DESU during the years 1973, 1974 
and 1975 and the number of Scheduled Caste and Scheduled Tribe 
employees among them ate indicated in Appendix V. 

82. Asked whether there are Scheduled Caste and Schednled 
Tribe employees in Class II posts in DESU and if so, whether t'tey 
are due for promotion, the General Manager of DESU ha5 sta <ed 
during the course of evidence as follows:-

"There are 251 class II posts and the number of Scheduled 
Caste/Tribe candidates in that category is 5. Now I 
agree that it is a very small 'number. As regards consi-
derittg them fo1' promotion to Class I posts, these officers 
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are particularly in the lower posts. They have been 
recruited only during the last couple of years. They are-
not yet ripe for promotion to Class I posts." 

Explaining the position further, the Municipal Commissioner ot 
Delhi has stated during the course of evidence as follows:-

"Out of the 5 Scheduled CastefTribe employees in Class II 
posts,.one is working as Assistant Engineer. When he is 
~ed as AssiStant Engineer, he is due for promotion. 
arid after putting in 5 years of service in the post of 
Assistant Engineer, he will automatically be promoted 
as Executive Engineer. Tha-e is one post of Legal Offi-
cer and two Medical Officers. We do not have senior 
posts for promoting these people. I do not think there 
is any chance for them in the near future. There is one 
Labour Welfare Officer. Unless the persons holding the 
senior posts retire, this person cannot be promoted." 

83. In reply to a question as to why the vacancies in the lower 
categories were not filled up by direct recruitment when it was 
known that the Scheduled Caste and Scheduled Tribe employees 
were not available in those categories for promotion and why re-
cruitment rules were changed so as to reserve 100 per cent posts 
in many categories for promotion, the General Manager of DESU 
has stated during the course of evidence as follows:-

"Two points have been made. First, since there was no re-
cruitment earlier in Scheduled Cas~ and Sdheduled 
Tribes, that affected their promotion also. As regards the 
question of changing rules, I have no hesitation in sub-
mitting before the Commit:ee that, as it stands today, we 
have approved rules and regulations for a very few posts. 
Recruitment and Promotion Rules for a large majority 
of the categories of staff have been formulated, and they 
are under finalisation. This is 'the position today, though 
the Undertaking (DESU) came into being in 1957. 

84. Eluddating the position fur~her, he has stated: 

"For promotion we do not get adequate number of people of 
Scheduled Castes and Scheduled Tribes. Under the pre-
sent rules, they can never be appointed. If an LDC comes 
(for promotion), then we find that he is not con finned in 
the lower post and then he should be within the zone 
of promotion. If he comes within the first 25, ~en 
he is considered to be within the zone of promotion 
'" .Ac~ually in this Undertaking previously I think we 
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-were taking people by direct recruitment But this Un-
dertaking happens to have a very strong Union and there 
was pressure from the Union and under an agreement 
between the General Manager and the Union, one of these 
categories fell under promotion category. Now that we are 
under Emergency, we will try to bring certain posts un-
der direct recruitment. In' these ca1legories (Assistant 
Engineers) wherever possible we will try to accommodate 
some percentage through direct recruitment .... 

85. Asked about the reasons for not confirming the Scheduled 
(Caste and Scheduled Tribe employees, it has been stated in a writ-
1en note furnished to the Committee that since large number of 
,employees in DESU are working on ad hoc basis, reservations have 
not yet been made effective in the matter of confirmation. 

86. Enquired whether certain Class I posts, which were filled up 
'by promotion, were exempted from reservation orders whereas cer-
tain other similar Class I posts were not exempted, the representa-

-tive of DESU has statzd during the course of evidence as follows:-

"There are certain categories of posts where promotion is 
made from Class I to Class I or where the post is filled 
up by deputation. According to the guidelines issued by 
~he Home Ministry, there the que,stion of reservation does 
not apply. As far as those posts which the hon. Mem-
ber has pointed out aore concerned, those posts are being 
filled up by promotion and not deputation. Therefore, 
the reservation is applicable othere." 

87. It has been stated in a written note furnished to the Com-
:mittee that an employee should come within the "Zone of Promo-
·tion" before he can be considered for promotion. Clarifying the 
term 'Zone of Promdtion', it has been stated in a written nd~e fur-

-nished to the Committee as follows:--

"Fcor purpose of promotion by selection from Class III to 
Class II and within Class II and from Class II to the low-
est rung or category of Cla~3 I, the procedure bas been 
laid down in the Ministry of Home Affairs O.M. No. 1/12/ 
67-Estt.(C) dated 11-7-1968. Para 4-B(a) thereof provi-
des that 'any promotion made by selection to the ,~m
ployees in the zone of consideration numbering 5 or,': 6 
times the estimated number of vacancies are normally 
considered for inclusion in the select list', 

:2186 LS--3. 
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Minimwn qualifications/experience as laid down in the Re-
cruihnent and Promotion Regulations in respect of the-
post concerned are equally applicable tc? all persons com-
ing within the zone of promotion." 

88. In reply to a question whether the Scheduled Caste and' 
Scheduled Tribe employees possessing the requisite minimum quali-
fications/ex~,~ are considered for pl'ORiIOtion against posts !"e-
served for them even if they do not come within the zone of promo-
tion, the Committee has been informed in Il written note furnished 
by DESU as follows:-

"Promotions are either made on the basis of seniority sub--
ject to fitness or by selection. When promotions are made-
on the basis of seniority, subject to fitness, the Scheduled-
Caste and Scheduled Tribe officers are considered sepa--
rately for filling vacancies reserved for these- communi-
ties. When the posts are filled by selection and a vacan--
c:y is reserved for Scheduled Castes and Scheduled Tribes,_ 
all candidates belonging to these communities, who fulfil 
the prescribed qualifications according to the Recruitment 
and Promotion Regulations in r¥pect of post concerned 
are considered, ~respective of the fact whether they fall 
within the zone promotion or outside that zone." 

89. In reply to a question whether DESU would consider the 
cases of those persons whose promotions had gone by default on 
account of non-observation of rosters since 1970, the General Man-
ager of DESU .has stated during the course of evidence that "their-
cases would be considered." 

F. RECRULTMENT RULES 
90. In !"eply to a question whether the Recruitment Rules in res--

pect of all categories of posts have been finalised by DESU, the-
Committee have been informed in a written note furnished to them 
that recruitment and promotion Regulations of DESU in respect of-
38 categories of posts have so far been finalised under Section 98; 
of the Delhi MuniCipal Corporation Act. In respect of the remain-
ing categories of posts. the recruitment rules are under various sta-
ges of preparationanCl for the present these categories are governed-
by 'the Regulations framed by erstwhile Delhi State Electricity-
Board. 

91. In. regard to the Recrui.tment Rules of DESU, the Commis-
siQntr fO'!' Scheduled Castes and Scheduled Tribes in his Study 
Rep!llrt on DESU (1977) has stated as -follows:-

"One of the reasons put forth for meagre representation of 
Scheduled Castes and Scheduled Tribes in the servi~ 
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under DESU was that in some of the orders the recruit-
ment rules had not ,been finalised and as such promotions 
had been made on ad hoc basis where reservation orders 
are not applicable. During the course of the stUdy it 
came to the notice of the team, that the recruitment rules 
for a number of pos'ts were pending finalisation from the 
last several years due to administrative relays." 

92. In regard to the reservation for Scheduled Castes and Sche-
duled Tribes in promotions in DESU, the Commissioner for Sche-
duled Castes and Scheduled Tribes has stated in his study Report 
on DESU (1977) as follows:-

I 

II 

III 

'V 

"The following table shows total number of vacancies reserv-
ed for Scheduled Castes and Scheduled Tribes during the 
years 1973 to 1975 both in the seniority-cum-fitness as 
well as selection posts and the number of Scheduled 
Caste/Scheduled Tribe candidates actually appointed: 

No.of vacancies re- No. of vacancies 
served for filled by 
Scheduled Scheduled Scheduled Scheduled 
Castes Tribes Castes Tribes 

6 

97 

It will be seen frOQ1 the above table that not a single Sche-
duled Caste/Scheduled Tribe officer CQuld be promoted 
against Class I and II posts. In Class III also 188 Sche-
duled Castes could be promoted against 262 ~a(hncies 
reserved for them during the three years period. Even 
in Class IV promotion posts there wag.. shortfall of 34 
posts reserved for Scheduled Castes. In this connection, 
it may be pointed out that during the year 1975, 7 vacan-
cies of Jr. Mistry had been shown as reserved for Sche-
duled Castes, but not a single Scheduled Caste was pr<r, 
moted in spite of the fact that 15 Scheduled Caste candi-
dates were available in the eligibility zone. The plea 
taken bv the authorities that in this category, Scheduled 
Caste c~didates were already in exces~, was not correct. 
Reservation has to be applied on the current vacancies 
on the basis of the points of the roster irrespective of the 
existing strength of Scheduled Castes and Scheduled 
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Tribes in the cadre. The shortfall bas, however, to be 
carried over and adjusted against the general vacancies. 

According to the decision taken by the Management to start 
the rosters with effect from 1-1-1975, backdog in respec.:t 
of the promotion posts bad to be worked out on the basis 
of th,e dates of the orders issued providing reservation for 
Scheduled Castes and Scbeduled Tribes in posts filled by 
promotion. As in tbe case of direct requitment, the p0-
sition regarding the maintenance of the rosters for pro-
motion posts was also not satisfactory. Moreover, majo-
rity of the posts filled in DESU are by promotion from 
the lower ranks and since there are very few Scheduled 

. CastefSCbeduled Tribe candidates in the feeder posts, 
especially in the officer categories, tbe benefit .of reserva-
tion cannot be given to Scheduled Caste/Scheduled Tribe 
candidates and the reservation orders are rendered ineff-
ective.' 

G. SELECTION BOARD 

93. Asked about the composition of Recruitment/Selection Board 
In DESU for recruitment/promotion of employees, tbe Committee 
has been informed in a written note submitted to tbem as follows:-

"Tbe following is the composition of Recruitment/Selection 
CommitteefBoard in DESU for recruitment/promotion of 
employees: 

Class I 

Union Public Service Commission nominee. 
Nominee or nominees of the General Manager. 

Class II (Engineering) 

General Manager (Engineering) 
Cbief Engineer 
Deputy General Manager 

Class II (Non.-Engineering & Non-Accounu) 

General Manager (Engineering) 
Deputy General Manager 
Administrative Officer 
Medical Offtcer (In charge) 
Municipal Health Officer (general) 

For selection of 
M.O·fL·M.O. 
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Class II (Accounts): Consultation of UPSC in such posts 
not necessary. 

General Manager (Engineering) 
Deputy General Manager 
Financial Adviser & Chief Accounts Officer 

In respect of Class III and IV posts, Selection Commit-
teeslDepartmental Promotion Committees are constituted 
at each occasion by the Appointing Authorities." 

94. In reply to a question whether there is any member from 
Scheduled Castes/Tribes in such Selection Committees/Boards, the 
Committee has been informed in a written note submitted to them 
as follows:-

"A Labour Welfare Officer (Class IF) belonging to Scheduled 
Caste community has now been ordered to be associated 
with all the Selection Committees constituted in DESU 
in connection with selection of Scheduled Castes/Sche-
duled Tribes." 

95. The Committee are distressed to observe that a majority of 
posts in Delhi Electric Supply Undertaking are filled by proDlotions 
and since there are very few Scheduled Caste and Scheduled Tribe 
candidates in the feeder posts, especially in the higher cateltories, 
the benefit of reservation cannot be given to Scheduled C~te and 
Scheduled Tribe candidates and the reservation orders have been 
rendered practiCllllly ineffective. The Committee find from the figures 
furnished by Delhi Electric Supply Undertaking that during the 
YCllU"S 1973-75, 19 and 21 posts were reserved for Scheduled Castes 
and Scheduled Tribes in Class I and t.:lass II respectively but not a 
single Scheduled Caste/Scheduled Tribe employee could not promot-
ed against those posts. In Class III also, only 183 Scheduled Castes 
could be promoted against 401 posts reserved for Scheduled Castes 
and Scheduled Tribes. Even in Class IV, only 63 Scheduled Caste 
employees could be promoted against 145 vacancies reserved for 
Scheduled Castes and Scheduled Tribes. 

96. The Committee are surprised to note that inspite of such 
dismal figures of represenhltioo given to Scheduled Castes and 
Scheduled Tribes in DESU, the Recruitment Rules for filling Uj:. 

vacancies in JnIIIly. categories of posts in Delhi Electric Suppiy Under-
taking have been changed to the t!ff~-ct that majority of posts are 
now being filled by promotion. 'fhe Committee, therefore, recom-
mend that while finalising the Recruitment Rules, which are present-
ly at the drafting or consideration stage, the interests of Scheduled 
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Caste aacl Scheduled Tribe Canditlates should be kept in view and 
the element of direct recruitment should be introduced at least to 
such of the posts where suflic:ieDt llUmber of SehetiuJed Clute and 
Scheduled Tribe departmental candidates are DOt available to fill 
them up. 

97. The Committee regret to note tbat the recruitment rules for 
a number of posts !lie pending ftn.9lisation for the last 'ievcral y~rs 
due to administrative delays. The Committee also understand tbat 
non-finaiisatioD of rules is one of the main reasons for shortfall in 
the representation of Scheduled Castes aDd. Sdleduled Tribes in 
the services of Delhi E1ectrie Supply Undertaking j85, in the abllencc 
of tbese rules. promotions have been made on ad hoc basis where 
reservation orders are not applicable The Committee, thel't"fore, 
recommend that recruitment rules should be finalised without 
further delay so that the interests of Scheduled Caste and Scheduled 
Tribes employees do not suffer any more. . 

lB. The Committee regret to note that. as observed bv tbe COIll-
miisioner for Scheduled Castes and Scheduled Tribes in hi" Stu_dy 
Report on Delhi Electric Supply Undertaking (1977), during the 
year 1975, there were 7 reserved vacancies of Junior Mistry but DOt 
a single Scheduled Caste candidate was promoted although 15 
Scheduled Caste candidates were a\'ailable in the eligibility zone lR 
Delhi Electric Supply Undertaking. The Committee do not agree 
with the' plea taken by Delhi FJectric Supply Undertaking that ill 
tbis category Scheduled Caste candidates were already in exceSlo. 
The Committee 811"ee with the view expressed by the Commissioner 
for Scheduled Castes alld Scheduled Tribes that the reserV!1tion bas 
to be applied OB the current vacanc:iei on the basis of the points of 
the roster irrespective of the existh,_lt strength of Scheduled C:lstes 
and Scheduled Tribes in the cadre in question. The Committee hope 
that henceforth such lapse would not recur. 

lB. The Committee need hardly emphasise that any agrcemt'nt 
between the management and the union of the employee" of Jlelhl 
Electric Supply Undertaking should Dot he allowed to come in the 
way of implementation of reservation orders for Scbeduled Castes 
and Scheduled Tribes in the matter of promotion. The C~Dlml'ttee, 
therefore. recommend that such 'lgroements should eitlier be 
scrapped or suitably modified so that the reservation orden lIlay be 
implemented in Delhi Electric Supply Undertaking withnut aD) 
hindrance. ... 

100. Tile Committee need hardly emphasise the desirabUity of 
blduding a Scheduled CasteiTribe OmCf'r in all the Recruitmentl 
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'Selection "Committee!Boards contituted by the Delhi Electric Supply 
·Undertilking so as to instil confidence in the Scheduled Caste and 
Scheduled Tribe -employees. In case, ft Scheduled Caste/Tribe Officer 
of the appropriate status is not available in the Delhi Electrie Supply 
Undertaking, a Scheduled CastelTribe Officer from another MiDistry/ 
Department should be associated with such recruitmentlSeJection 
'CommitteeslBoards. 

H. SHORTFALLS 

101. The figures of backlog as on 1st September, 1976 in each 
·category of post in DESU calculated from 1st January, 1910, (which 
date has been fixed by DESU as the arbitrary point) for purpose of 
calculating the backlog, as furnished by DESU, are as follows:-

;51. 
No. Name or category 

Backlog Scheduled 
Scheduled Tribes 
Castes 

CUw 1 at 11 Posts 

1 Direct Recruitment . 

2 Selection posts . 

3 Promotion posts 

Class 111 & IV Po,t, 

I Direct Recruitment 

2 Sdection posts . 

3 Promotion posts 

8 s 
17 

201 

16 10 

201 

102. Asked about the reasons for shortfalls in the employment 
'Of Scl1eduled . Castes and Scheduled Tribes against their reserved 
quotas and the remedial measures taken by DESU to make up the 
shortfalls, the Committee have been informed in a written note 
'submitted t:> them as follows:-

"The main reason for shortfall in providing appointment to 
Scheduled Caste/Scheduled Tribe candidates against 
various posts is that large majority of the posts in the 
Undertaking are filled up by promotion from the next 
below categories and as such the number of candidates 
promoted to higher posts will depend 0n the number of 
candidates in the lower posts. The Dumber of promoted 
Scheduled Caste/Scheduled Tribe candidates was not 
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large because prior to 1972 orders of the Government of 
India, DO separate seniority list for Scheduled Caste~, 
Scheduled Tribe employees for promoUon was required .. 
The Undertaking propose to fill up the promotion posts.. 
by eligible Scheduled Caste/Scheduled Tribe candidates 
in the next below categories and also tc liquidate the 
backlog keeping in view the guidelines laid down by the 
Government 'Of India." 

103. In reply to a question as to why the recruitment of non-
Scheduled Caste and Scheduled Tribq persons was not stopped 
until the quota reserved for Scheduled Castes and Scheduled Tribes. 
was completed, as required by resolution No. 633 (see para 3 ante) 
passed by the Delhi Municipal Corporation on 12th January, 1970,. 
the representative of DESU has stated during the course of evidence 
as folIows:-

"When this Resolution of Delhi Municipal Corporation was 
received by DESU, a preamble was put up to thE Delhi 
Electric Supply Committee in which the difficulties in 
implementing this Resolution were listed .... It was 
circulated to the members of the Delhi Electric Supply 
Committee. They did not pass any orders on this and 
therefore the difficulties were taken as affecting imple-
mentation of that Resolution to that extent." 

104. Elucidatillg toe ppsition further, the General Manager of 
DESU has stated as follows:-

"Perhaps there -is a- feeling ·that we passed a Resolution con-
trary to the Resolution passed by the Delhi Municipal 
CJrporation which was not so. The General Manager 
(DESU) listed out certain difficulties in implementing 
that Resolution and submitted a note to the Delhi Elec-
tric Supply Committee. That note was circulated but 
there is no Resolution indicating the views of the Delhi 
Electric Supply Committee." 

105. General Manager of DESU during the course of evidence 
has further stated that undoubtely there is a very large shortfall 
in the number of Scheduled Caste and Scheduled Tribe employees 
in D!SU. Although general efforts including the special recruit-
ments of Scheduled Castes and Schedule.d Tribes have been made 
to fill up thep:>sts reserved for them but sufficient Dumber of 
candit ates belonging to these communities have not been available. 
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Besides, some of the Scheduled Caste and Scheduled Tribe em-
ployees have left DESU as and when they have got better jobs else-
where. 

106. Asked about the steps taken by DESU to fill up the backlog,. 
the General Manager of DESU has stated during the course of. 
evidence as follows:-

"We propose to recruit from the market very shortly certain-
number and in that number we shall try bel make up the· 
deficiency. This assurance I am making not only for 
the category of Assistant Engineers, but for all the cate-
gories where direct recruitment is made." 

Hl7. In regard to the special efforts made to appoint Scheduled 
Caste and Scheduled Tribe perrons on different posts, the Com-
mittee has been informed in a written note furnished to them as 
follows:-

.. (i) The posts of Assistant Engineers (electrical & mechani-
cal) which were reserved for Scheduled Castes and 
Scheduled Tribes were advertised inviting applications_ 
exclusively from candida'tes belonging to 1hose communi-
ties. . I 

(ii) Another advertisemeI'lt inviting applications exclusively 
from the candidates belonging to the Scheduled Caste 
and Scheduled Tribe communities was issued on 28th 
August, 1976 in the local newspapers. 

(iii) Requisition in respect 'of all Class III and IV posts filled 
by direct recruitment against reserved posts for Sche-
duled Castes and Sc\'1~duled Tribes are being made to the 
Scheduled Caste and Scheduled Tribe Agencies for 
sponsoring candidates specially belonging to these com-
munities. 

(iv) In the case of recruitment to the posts of English Typists 
made in 1973, names 'of 20 candidates belonging to the-
Scheduled Castes were placed on the panel for appoint-
ment though they had not acquired the minimum pres-
cribed speed in English Typewriting i.e. at 40 w.p.m. 
Their appointments were allowed to continue on ad hoc-
basis subject t:l qualifying the test at 40 w.p.m." 

108. Asked whethel DESU propose to hold ad hoc recruitment 
for Scheduled Caste and Scheduled Tribe candidates to make good 
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-the shortfalls, the Committee have been inf!lrmed in a written note 
:submitted to them as follows:-

"Ad hoc appointment of Scheduled CaSte/Scheduled Tribe 
employees for making up the short:ans can 'only be 
resorted to by the General Manager where the posts are 
to be filled up by direct recruitment. In such cases DESU 
would initiate action for ad hoc recruitment subject to 
the aVailability of vacancies." 

109. In regard to the shortfalls of Scheduled Tribes in the 
'services of DESU, the Commissioner fDr Scheduled Castes and 
:Scheduled Tribes has observed in his study Report on DESU (1977) 
·as follows:-

"There was not a single Scheduled Tribe working in the 
DESU. Though the rosters adopted to implement reser-
vation orders were the same, providing reservation for 
both Scheduled Castes and Scheduled Tribes but no 
special efforts had been made to recruit Scheduled Tribe 
candidates in the pru;t. This had been attributed to the 
fact that the Municipal Act under which the working of 
the DESU is governed, provided for reservation for Sche-
duled Castes only. In this connection it may be pointed 
out that since the DESU and also the Municipal Oorpo-
ration of Delhi have adopted the Government of India 
instructions, there is no reason why the provisi'on for 
reservation for Scheduled Tribes could not be effectively 
implemented." 

110. The Committee are perturbed to note from the figtues fur-
nished by the Delhi Electric Suppl~' Undertaking that tlterc are 

'heavy shortCalls in the employment of Scheduled Ca~tes and 
Seheduled Tribes in all categories of posts. Cqnsidering these 
-heavy shortfalls the Committee cannot but conclude that orders on 
the subject are neither hein, followed in letter and SpirIt by the 
appointing authorities nor adequate attention has heen paid to im-
prove the situation. The Committee would, therefore, urge upon the 
Delhi Electrie Supply Underhking to take iIJUDediate corrective 
steps to ell8ure that all the vacancies reserved for Scheduled Caste. 
IUUI Scheduled Tribes are actually filled by the eandidat{'C helong--
ing to the8e communities. 

Ill. 'nle Cqmmittee have no doubt tbat, as assured l,y its n,-
)II'e$entative during the eourse of "vidence, Delhi Eleett'i(' Supply 
Undertakjog would bold ad hoc recntitments to wipe out the short-
falls of Scheduled Castes and Scheduled Tribes. 
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112. The Committee are di.streased to note that there is not e,en 
11 single Scheduled Tribe officer in any of 'tile' categories of po"ts in 
Delhi Electric Supply Undertaking nor any special efforts have been 
ma4e to recruit Sdleduled Tribe candidates. The Committee do 
not agree with the !BI"gument advanced by the Delhi Electr;r. Supply 
Undertaking that Delhi Municipal Corporation Act, 1957 which 
govern the workiRg of Deihl Electric Supply Undertaking. provide 
for reservation of Scheduled Castes only. The Committee fully 
agree with the views expressed by the Commissioner for Scheduled 
Castes and Scheduled Tribes in his Study Report on Delhi Electric 
Supply Undertaking that since Delhi Electric Supply Undertaking 
as well as Delhi Municipal Corporation "ave adopted the (;<>vern-
ment of IadiJa instructions oa reservations, tbel-e is no reason why 
the provisioD for reservation for Scheduled Tribes should pot be 
effectively implemented. The Committee hope that the Delhi 
Electric Supply Undertaking would now make earnest efforts to 

'recruit tile maximum number of Scheduled Tribe candidlllt('~ with 
a view to wipe out the backlog as soon 3S possible. 

113. The Committee also recommend that in the event of nol 
·getting the requisite number of Scheduled Tribe candidates even 
after carrying forward these vaneancies for three years, such val:aD.-
des should be filled up by Scheduled Caste candidates as per orders 

-contained in Department of Personnel and Administrative Refonns 
O.M. No. %71%5/68-Estt. (SCT) dated tbe 25th March, 1970 on the 
'5\lbject. 

I. DE-RESERVATION 
, 114. Asked what is the procedure for de-reservation of vacancies 
and how many vacancies have been de-reserved in each category of 
posts during each of the last 3 years (1973 to 1975) in DESU. it has 
~been stated in a note flll'nished to the Committee as follows:-

"No posts reserved for Scheduled Castes and Scheduled Tribes 
has been got de-reserved till now. However, against the 
posts reserved for Scheduled Castes/Scheduled Tribes, 
where the candidates belonging to these communities 
were not available, provisional appointments from 
general categories are being made till candidates of these 
communities become available. The reservations are being 
carried forward." 

115. In reply to a question as to how many vacancies had been de-
reserved during the last 3 years in DESU, the representative of DESU 

'stated during the evidence as follows:-

"For de-reservation, particular procedure that has been prescrib. 
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ed, is required to be followed. We have been carrying for-
ward verandas" 

116. When the COIlUlUUee pointed out that the vacancies can-
not be carried forward without fint de-reserving them and DO post 
can be d&-re&erved without obtaining the prior approval of the 
appropriate authority, the representative of the DESU bas stated 
'lhat:-

"That we have DOt been doing." 

117. The Committee are sQl'Pli8ed to note that the Delhi Electri~ 
Supply UDdertaki.., .... DO clear IlnderataadiDg of the JPI"Ot'edure-· 
of de-reservation of vacaDClee.· Tho Cc!mmiUee would, thrPlore. 
I1Ift'eIt that the Deihl EIeetric: Supply Undel'tal&:ing should imme-
diately or,anise a traiadni _ for ita ofIken de-Hn, with pt'r-
IODnel matt... with the belp of the Departmftlt of PersoIInel and 
Adminlstradve Reforms 10 that its of6cen become fully aetfUainted 
with the proviaieaa and pr~ures of reservations for Sdaeduled 
Castes aDd Seheduled Tribes. The belp of the Oftke of the Com-
missioner for Scbeduled Castes and Seheduled Tribes ~n ,,'flO be 
taken in this connedion. 

118. The Committee hope that in future the Delhi Electrie Supply 
UndertaJdDc will strictly follow the prCK'edure for dereservatiou of 
vaeanc:ies for Seheduled Castes and Scheduled Tribes as laid down 
in Department of Penoanel aM Administrative Reforms O.M. 
No. ZSII"7f-Eatt.(SCl') dated the lZtb July, 1.76 and take an the' 
~_ry lte,. as mentioned in ]JIlI'IIs 28 to Z7 A of the Broc:hure on 
Beaervatlona ..... Scheduled Cutes and Sc:bedllled Tribes in Serviees 
(Fourth Edith.) before IDIIIdnc any rafereoee to the Departm.,nt of-
PerBODDel aad Administradve Reforms for dereservadon 

llt. TIle Committee would also like to nrce that in view 01 the 
poor representation of Sebeduled Castes and Sebedaled Tribes in the 
.mee of Delbi Electric Supply UnderiaIdnc, dereJervation vf 
vacaneies should be stopped. 

J. HOUSING FACILITIES 

120. In a Dote furnished to the Committee, it has been stated that 
the DESU Is pToviding residential accommodation to its employees. 
The allotment of accommodation is made according to the procedure-
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~wed by the Directorate of Estates, Ministry of Works and HoUSin~ 
u. allotment of type.I to type.IV ac:commodation is made on the 
basis of tile date of appointment of the employees while for alJD~ 
ment of type-V and above accommodation, their date of entitlement 
is taken into CODSideratioD. 

121. Asked whether any reaervationa are made for Scbeduled Caste 
and Scheduled Tribe employees in the matter of allotment of residen-
tial accommodation in DESU. the representative of DESU bas stated 
.during the course of evidence as follows:-

"10 per cent reservation bas been prescribed by a circular by the 
Ministry of Works and Housing-l0 per cent for Type I and 
Type II accommodation. In addition to that. for types III 
and IV, the Ministry bas prescribed a percentage of 5 per 
cent and nothing beyond typ! IV." 

122. It has also been stated in a note furnisbed to the Committee 
-that 10 per cent of the available vacant quarters of types I and II are 
reserved for Scheduled Caste and Scheduled Tribe employees of DESU 
and allotment is made to them accordingly. 

123. In reply to a question, the follOwing figures relating to the 
Scbeduled Cute/Scheduled Tribe employees who have been allotted 
residential accommodation in DESU have been furntmed to the Com-
mittee:-

Tn •• 1 

Type 11 

Type 111 

Type IV :'Iiil 

,+ 

124. Asked about the number of Scheduled Caste/Scheduled Tribe 
employees who have not 10 far been allotted residential accommoda-
"tion, it has been stated in a written note furnished to the Committee 
that the number of such employees is not readily available in DESU 
becaUie separate waiting lists for Scheduled Castes and Scheduled 
Tribes are not beiDg maintained. 

1Z5. The ComIDltlee repet to DOte dlat ........ waltiac Usts ..... 
SdIed ...... c.te MId SelaedaW TriIIe ......,. ... for tile JIIIl'POM til 
aIlotmeat ef reddeatiaI ___ ."doa lIN DOt .................. b, 
Dol1Il BIertTk ~ U~. Tbe Committee Me at .... to 
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understand as to how in the abseaeeof such separate waitiag lists, the 
prescribed 10 per cent reservation for Scheduled Caste, and SchedUled 
Tribe employees in the .notment of type I and type D accommodatiOn 
is being impiemeated. The Committee, therefore. desire that separate 
waiting lists for Scheduled Caste and SchedaIM Trih employees for-
the purpose of allotment of residential accommodation should be main. 
tained by Delhi Electric Supply Untlertakiag ad reaervatiGn ordl''''~ 
in this regard should be strictly followed. 

NEW DELHI; 
November 14, 1977 
Kartik4 23.1899 (S) .--- -

SURA.J BHAN, 
Chairman,.. 

Committee on the Welfltre Of S('heduled

Castes and Scheduled Tribes. 



APPBNDD! I 

(S .. para 43 ofRcport) 

StaU""'" :1IDrJIiJII tofIJl _1DyI-: IU 011 1-4-1976 clJt6fory-wiu tll/d rIN IfUmheT Df 

SeMdMUd Casu, and Sc_duhd TriMs t1IN1II6 t/rem. 

S. Total Sche- Sebe- Percentage 
No. Category No.of duled duled Sche- Sche- Remarks 

empJo- Cute Tribe duled duled 
yees. Caste Tribe 

2 3 4 5 6 7 8 

Cl4I. 1 (E4tIm,ud CakgorUJ IJS IMr cllZlU' 6(ii) ofCluzptlr III of Ih, Broclulr,) induding thou on d,-" 
pal4lion. 

I. General Manager (E) By deputation 

2. Chief Engineer Do. 
Now filled by 
promotion 

3· Oy. General Manager. By deputation 

4- F.A. & C.A.O .• Do. 

5· O.S.D. (Enq.) Do. 

6- Add!. C.E. 2 Do. 

7· C.L.W.O. By deputation •.• 
Post~aded 
incum ent 
absorbed. 

8. C.P.O. By deputation' 

9· Oy. C.E. (Elect/Meeh) By promotion. 

10. Dy. C.E. (Civil) Do. 

II. S.E. (ElecL/Mech.) 15 Do. 

12. X.E.N. (ElecL/Mech.) 49 Do. 

13' X.E.N. (Civil) 8 Do. 

14· Eog.IIC (St.Ltd.) Do. 

15· Shift Charge Eug •. 9 Do. 

16. Administrative OfIicer 1{3rd by de-
putation. 

'7· Oy.F.O •• By pr 0 
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18. Training Officer 

19· Dy.C.A •. 

~o. Sr. AMtt. Finance OfIIcer 

~I. AMtt. Admn. OfIIcer 

~~. Legal Officer 

~3· ACA/AFO/AO (A) ~ '3 

IICIIJII-I (t" """'1ft 'UIfVtJIin i, IJH/uabl,) : 

114. Architect. 

115· Admiru.trative Officer 

116. Penonnel OfIicer 

117· S a: P:O. (NT) 

. ~8. ACA/AFO/AO (A) etc. 19 

119· AMlt. XE.N. (Elect./ 
Mecb.) 19 

30 • A. XEN (CIVIL) 2 

.tClasl-ll (~d) Hilll OIl d"lIIQIi"n : 

31. 0 a: M Officer 

3" L &: A.O. • 

.Cum-II (I. wllo .. ro.lrt/Gti ... is ,.Ili.ilbll) : 

33. A.E. (Elect./Mecb.) 159 

. 34-. A.E. (Civil) 35 

35. Alatt. Alchitect • 
36. Security Officer 

. 37. Hindi OfIicer 
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4 5 6 7 8 

By deputation 

By promotion 

Do. 

By deputation 

Do. 

50%byde-
putation 

By direct re-
cruitment 
filled in 1964-

1 
(~/3rd ~y 

promotion 
J 
By promotion 

Do • 

Do. 

Do. 

By deputation 

Do. 

50% by direc 
recruitment Bt 
50<'/0 by pro-
motion 

Do. 

By direct 
recruitment 

Do . 

Do. 



i·a 
II S 4 5 6 7 8 

31. ~ Ltcal Oflicer By prwDGtiaD 
39· P.R.O. By direct rec-

rui1mmt. 
<10. A. S ... P. O. (NT) II By pmmodoD 
41. AIItt. PenoaDel 0fI'icer II Do. 
~ A.L. \'IV. O. s 110% By direct -rec-

rui_t. 
43· M.O./L.M.O. including , 

M.O. (I/C) DESU DispnI III II 9·5% Do. 

Q.u-III 

44- Head Miltrea (Middle'll 
School) • • 

45· Adrem. Superviaor(NT) . I 

46. Arehiteclural Asstt. II .,. Chemist 3 

,..s. Controller (Elect ... 
Bailer) 59 

4g· Editor 

50· Erector 2 

51. Foreman (Electronics) II • -
52. Foreman (Hot Lines) 

55· Foreman/Foreman (Se-
6.S% lection Gr.) 108 7 

54· Head Draftsman 6 

55· P.A. to Chairman 

56. P.A. to F.A ... C.A.O. 

57· Shift Engineer Gr. II 
(Diesel .. Thermal) 4 

58. Supdt. (Accounts) 43 6 14% 

!i9· Supdt. (Air-condition· 
ing) 

60. AIItt. Shift EDgr. II 

61. CablcJoiDter 115 10 40% 

611. Certified Welder II 

&S. Control Room Opcntor B 1111% 
6f. Cart AccoUIIU AItU. 4 

65- FCftDWl Gr.lI. !i 

66. Be8dc....tucr 11 

2188 L8-t 



~.~!! ,~" 
.~ ~ ~':!-it~ :or 

f44 ~ . 

II -9 4 5 '6 7 8 

67,.·'Had'<lt:rk • 66 4 61% 

.•• .....ua.1ture 1mpccUIr II 

Ai&- , .. lIiIpcIItor Gl'. I 151 

70- Impcct« Gr'!1 651 IS "4% 

71• Impector (Inter-
~1)'IIeID) 

711· IIIIInIdor (Mech. A 
EIect.) -. -

7S- Lab. AIItt. . .. -- 8.,% 

74- LcpI AIm. • 5 

7So Librarian . 
.,&. Meter ..... 1DIpIaIa' 

Gr. I I, 
77· Sr. QerkJSr.TIme ~ 

Sr. Cub Qat • 800 53 6.6% 

,a. Jr.S_.,..wr 49 

79- S_ ... typiot(EapIh) 114 0·9% 

80. ~ lDIpecIIIr Tccb.) 10 

81. Armature wiader 

81. Electrie MIllry II 

as- Miotria (Boiler A Tur-
bine A WorbbopIPump 
Howe) 7 II ".6% 

84- Sr. DnfImDan 17 

as- Sr.DrUlmw> ~ 

86. lmtnm>aDt Mccbuic 6 

87· Sr. Pbarmaciat , 'N% 
88. Sr. Work Miotry 4 

8g. LadyP.T.I •• II 

go. Aatt. lMiy Te.cber 
(Primary). • 98 •. 6% 

91• Millie Teacher II 

gao Cable Mistry 17 4 119.5% 

..... '.-



(11. 

t5 

a • • J 7 8 

". Coal HandIiDg Plant 
Operator 8 

!M- Lift Operator S Ss.s% 

-95' HeadMuoo 100% 

g6. Head Mistry. 70 IS 18.5% 

97· Mobile Crane Operator 

g8. Motor (Mecbaoic) 3 
99· SupdL (Clerical) sa 

100. Supdt. (Foreign ExcbaDp) 

101. SupdL (Fud & Oil) , .-. 
102. SupdL (MoR.S.) 7 
lOS· SupdL (PbaDimatic) 

104- SupdL (Statistical) 

lOS· Supdt. (Teclmk.aI) B7 

106. Supdt. (Transformer 
Repair CdI) 

107. Hindi Tramlator 7 
108. Head Rigger. a 

-loBA. Sr. St.eoographer II? 
.. o8B. P.A. to G.M. (El 

log. Stenographer (Hindi) 

110. Vigilance AIItt. 
(Deputation) 

III. Trained Graduate 
Lady Teacher/lAD-
guase Teacher 19 

III. AsstL Accountant 96 a a'l% 
liS· AsstL Accountant cum-

Head Clerk. a8 

114· AsstL Controller 
(Boiler, Turbine) 
Elect. & MsinL/ 
Coal Handling 6s 1·6% 

115· Asst!. Labour Wardm 6 II 9S'9% 



• 
• S 4 4 6 7 8 

116. Mtt. Security 0Iica' 5 110% 
117· M.R.I. Gr. 11 UI6 ... 7"5% 

118. Ownttr (Civil) " ~ 

119- TelepriDtrr 0pIr. • 
I- Sr. Cable Jointer 4 

181. Imtrumeut RepUnr 
(Sader) 8 

I". Sr. Metrr Mecb8Dic 

IllS· Sr. V!paDce II!IpCCII:IW 
(Ncm-Tecb.) ._- "5 

184- ~lmpector , 
185- StaUatic:al Aatt. ... 
1116. Stock Verifier -11 

1117· Store "-tt. I --
laS. Sub-StatiOD c:Jwpmu II! • 5'1% 

I" Sunreyor/S~ cum-Eotimator I, 

ISO· Sr. Vigilance Impec:tor 
(ACCOWlII) 

lSI, Drawmg Teacher • 
158· R<ad Miatras 

(Primary School) • 
ISS· Lady R.a1th Visitor a-

15+ Sanitary Imp«tor • 
155- &curity: lDspectar 10 

136- S/SIn. Shift Inclwp 
Grad. J 178 7 4'1% 

IS? Fork Lift ~ 
cum-Mtd>. 

Is&. Sr. Oil Filter 0pIr. 

I» Sr. FircmuI • 4 50% 
140 • Sr. FittttlSttaID Fitta/ 

Sr. Ekct. Fitter/Sr. 
EkclrOllica Fitter ISO I, 14'6% 

... 
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.a S • 5 6 7 8 

".1, Sr, Operator (BuB 
daEeI") S 

~, Sr,WeIder 6 

.. So Stmo-typiat (HiIIdI) 6 

~4+ Baik:r Attmdut 19 'II 57"9% 

145· BuD daEeI" Operator s 
146- Coil Winder • 
147· IDstrumeDt Mecbaaic & 

148- r-tRepaiNr • 
1f9. Jr. nr.ftmIan 45 • 4'4% 
ISO, MeterT_ .. + 8'S% 

'lSI, Operaun lIII& 5 ·'4% 

lsa· PumpDrivcr .. 5 "'1% 

"5~, Sr. Key PuDch-o,.. .. 
154- Scaior Loco Operator • g5% 

155- Switch Bo.rd AtIeDdut :8 

1,56. TurbiDe Driver Ii • Ig'5% 

157· Water Tradmc:Dt Plant 
Operator I' 

'511· Meter Checks' 59 

159- PattemMak .... • 
100. Carpenter 11 ,zs'5% 

.61. Cinema Machine Optr, 

1&1. Comptist +1 g'+% 

ISs· Crane Operator S 
Iii+- Diesel Engine Driver .8li 6 24% 

165. Driver cum-Pump 
Operator 8 

166. Elcctric Asstt. 

16,. Electrician IS 
.68. Ferro Printer 9 I 11'1% 
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2 4 , 6 7 8 

1fi9. Yuterflllect. Fi_1 
P1umber/Alitt. 17S I, 8'7% 
Elect. Fitter 

170· Jr. CJenJJr. Cub ami 
TIlDe Keeper£Jr. 
CIerk_~ JobClatfr 
Opentor 11114 1160 12'3% 

1'1, Key puDCh Opemor IS 

17S. LadiDc Fireman 6 16'7% 

173· Lineman Gr. If Sr. 
Millry 620 110 '7% 

17.· , Literate Gate-keeper , '.'2% 

175· Loco ~ Driverf 
Loco tor 1 8 

176. Maebinilt 11-

177, Muon 116 , 116'9% 

17B, Muon (Pump HoUle) 

'79, Meter Reader 194 ,- 11'5% 

180. MDJiDg Machine Optr, 100% 

IBI. S/SIn. Attendant .so 10 2"% 

182. Pharmacl.t 45 

18S· Switchhoud Optr. II 

lB •• Tracer 14-

,85- Alttt. CableJoin~1l S6 10 .7'7% 

186. Electric Millryl 

,87· Nunery Teacher S 

188. Handling Miltry' 6 16'7% 

109. Jr. MKhanic 4-

19o. Mason (R •. II'D-SOO) 

'9" M"ter Repair<'r Gr. I 9 II U'2% 

'92· Oil Filter Optr. '3 II 15'4% 

193- Pump Drivt'r (m~ than 
115% 500 H.P.) 4-

'94· Pump Mislry 



.. 
\"{,' --• 3 .. S 6 1 8 

195- AIItt. Chemist ~S-

196. Watch Mechanic II 

197· Work Mistry 9 11·.% 

Ig8. Adrema Opttator 5 

199· AIItt. Iostrument 
Repairer a a 100% 

aoo. AIItt. Operator la7 6 4·7% 
201. Autl. Sanitary 

IJIopctor 

2OR. JIlocbmith 3' 3 9·7% 

203· Cabin Room AtteDdant . 8 

~ Motor Vehicle Dri..er 193 III IO·t-/oLl ~ ~.!.-. 

!lOS· Moulder a 50% 
a06. Painter (Rt. 185-300) 11 

207. Rigger • -
SI08. Shift E1ectriciao .4 ~ -'" 

!lOg. S/Stn. A""rentice I~ la 7·9% 
g:IO. Trained Telephone Op\f, '3 7·7% 
~1I. Turner U 9. 1% 

t ... ,!',-

212. Typiat (English " Hindi) 137 'S lo·g% 
213. Welder 9 11"% 
al4- Wireman Gr. I 28 5. 6% 
215- Worbhop Autt. 2 

a16. Ausilliary AtteDdant 6 16·7% 
217. Coal Cruaher Atteadult 4 
218. Dai " Mi~ (qu_-

fied)1 S 
21g. Dri~ Mech. " Elect. 

Dredger 2 

2stO. Elect. Silt Pump Driver 100% 
221. Receptionial 

222. Autl. Hudllitg Miatry 5 20% 
223· Dak Rider 100";' 



.. ~ 10 

2 3 4 5 6 '1 8 

1tA4- Meter Rcpairao Gr. II lI9 3'4% 

lIl5. SewiDc I: Baabrolclcry 
Teacher 2 

a.t,1Y Pol,. : 

1126. Allet. Blacbmith 38 8 21% 

fil17· AIm. Fitta' III 3 115% 

fiI!I8. AIm. SaaiI8ry Fitta' 7 4 57'1% 

11l1li. BatterymaD 4 

113°· Boiler Kba1ui 1&7 119 '11'11% 

IISI. Cable AIItt. Wiremu 9 11'1% 

IIS8. Wireman Grade II III 8 16· 7"10 

1155· FiraDan tiI6 4- 15'4% 

lI9+ Labour JUMIdar 
lI35· LiDeman Gr. II 14'14 456 3°'9% 

lIS6. MuooGr. Jl :4 81 38'9% 

filS7· Painter 48 '1 16'7% 

IIS8• Patwari 

lI39- Scooter Driver S 33'3% 

1141• 8-
1141• Sr. Gat.."... Operator 3 

lI4R. AlII!. Aclrema Operator '7 5'8% 

lI4S· Coal Alltt. 

lI44· Coal Supervisor 4 115% 

lI43· nanry Bill M~ 3118 lI6 7'9% 

lI46. Dartry (Seiection Gr.) II 

lI4', DIUStt 10 II 20~'~ 

fI48. Duplicating Machine 
Operator 4 

R49- Female AtteDdaDt '1 14'5% 

1150· G_ Ss 4- 6'3% 

11$1. Hammerman sa 8 lIS% 
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2 3 " S 6 7 8 

125lZ. lfadIiDc Mate 6 16·7% 

llSS- Bead Mali 3 

1254- Had Watcbmtm 41 7 17. 1% 

1155- Bdper 133 6!1 46• 6% 

1156- J-darPeon 

1257. JUDMiar SIIora 3 

lis&. Jamadar s-eper 4 4 100% 

-59- Lab. KbaIui 3 .. I.-dy Draser 2 5°% 

1161" Liftman 8 II 25% 

ll6!I. MatelJointer Mate 40 5 n·5% 
SI63. Oil Man/Clean.,.. 

RPH/15M.W. 3 1 10 311" 9% 
~ Painman 9 11"1% 

st6,. Pump Attaldant 100% 

JZ66. Tooloman/Malel 45 10 22·2% 

oll67· Trimmer 14 7"1% 

JI68. White Wuhec/Sewerman 100% 

SI6g. Aya (for Schoo!.) 3 33·3% 

.270· Security Guazd/Chowkidar 318 32 10·1% 

.271• Chowkidar-ann-Mali 2 

1172. CIeaDc:r Pump HOIlIC 9 11"1% 

cll73· G\IJIDWl 20 

1174- Mudoor/Khalaif 
Caretaker/Line 
PetroIk:r/Sub Sm. 
Ceaner. 10934 2433 22"3% 

275· Ladderman 88 10 11·4% 

276· Mali 25 8 32% 

277· Peon 663 125 18·8% 

278• Service JIoy 6 2 33·3% 

279· Store Boy 5 
280. Sweeper 197 196 99·5% 
281. TruckCamer 107 25 23·4% 
,,82. Waterman ¢ 10 21·7% 



Classification of paoli 

Clut-l 

C\ua-lll 

C\ua-lV 

APPENDIJI D 
(St, para 46 01' Report) 

Total No. Scheduled Percentage 
of ofIicen Tribes Scheduled 

C'.utQ 

1.;8 

1141 5 
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APPENDIX IV 

(See para 63 of Report) 

Scheme ,.e14tmg to the Employment Assistance to Family Me7l~be7'8 
of the Office7's and athe7' employees of the Underlaking. 

Approved by the Delhi Electricity Supply Committee oide its 
Resolution 872 dated 18-3-1975. 

The Scheme may be known as "The D.E.S.U. Employment Short 
Assistance to the family members of the officers and = a: 
other employees Scheme. 1974". It shall come into force elfeet.° 
with effect from the date of passing of the resolution by 
the Delhi Electric Supply Committee. 

The term- . ,.I"Y' 
DaIlDl-

(i) "family members" will include son; grand son; daugh- tioDI. 
ter; grand daughter; wife; widow and real brothers and 
real sisters dependent upon the officers/employees in 
service or retired or expired while in service of the 
Undertaking; 

(ii) "Second Schedule posts" carries the same meaning as 
assigned to it by Section 90 of the Delhi Municipal Cor-
poration Act. 1957; 

(iii) "First Assistance" means assistance with regard to 
appointment of one family member of the Officer/em-
ployee without any test or interview; 

(iv) "Subsequent Assistance" means assisPmce with regard' 
to the appointment of a Second or subsequent family 
members of the Officer/other employees according to the 
nonnal method of direct recruitment. 

The Scheme is applicable to vacancies which. under the He- Appllca 
cruitment and Promotion Regulations, are required to be filled by ~. 
direct recruitment in Second Schedule posts and wherein certain 
percentage of vacancies have been reserved to be filled from amongst 
family members of the Officers and other employees. 

55 
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The family members of the following categories of the Oftlcenl 
other employees 'Of this. t]ndertaklng are eligible to be considered 
against the quota of vacancies reserved for them subject to their 
being otherwise eligible by qualifications and by age. 

(1) who die due to accident while on duty; 

(ii)~ho are Permanently disabled due to accident while on 
duty; 

(iii) who die while in service otherwise than by accident; 

(iv) who are suffering from prolonged illness due to acci-
dent while on duty; 

(v) who are permanently disabled otherwtse than accident 
while on duty; 

(\;I) 'vho have cOmpleted 20 years of satisfactory service; 

(vii) who retire from the service of the Undertaking ,after 
the Scheme came into force and without availing 'First 
Assistance' under the Scheme; 

(viii) who resign fro~ the service of the Undertaking after 
pUtting in not less than 20 years of loyal and satisfac-
tory service; and 

(ix) whose cases are not covered by any (i) to (viii) above. 

For employment assistance under this Scheme, a certain per-
centage 'Of vacancies in all direct recruitment posts will be kept 
reserved in the R&P Regulations of this Undertaking and that 
quota will be further divided amongst the various categories of 
Officers/other employees as mentiorled in para 4 of this Scheme 
in the following ratio:-

I FIRST ASSISTANCE. 

(I) Category 'A'-Cases of hardship-5 per cent. 

(U) Category 'B'-Specified cases-tO per cent. 

II. SUBSEQUENT ASSISTANCE. 

Category 'C'-Unspecified cases-5 per cent 

Vacancies remaining unfilled under category 'A' and or cat&-
gory 'B' will be carried forward to be filled from category 'C' in 

addith:m to 5 per cent of the vacancies reserved for that category. 
Assistance under the Scheme will, like other recruitment, be sub-



57 
ject' -~ the reserV'ation of vacancies for Scheduled Castes and Sche-
GU1edTribes. 

(i) Under the 'First Assistance' scheme any family member 
of theoiBcer/other employee will, on receipt of applica-
tionbe conSidered for appointment against the post for 
Which he Or she be eligible by eclucational/technical 
qualHleations and by age, without any test or interview, 
unless one family member of such officer/other employee 
has already been apPOinted under this para, provided that 
where qualifications have been prescribed on the· basis of 
proficiency acquired e.g, typist, steno-typist, steno. etc., 
the applicant will be subject to such test considered neces-
sary to assess his/her suitability for the post. 

'(ii) The 'Fitrst Assistance' will be available to the categories 
of oftieer/other employees mentioned in' para '4 (i) to 
4 (viii) of this scheme. 

'~ili) In offering such appointment the order of preference 
will be as given in para 4 of this scheme. 

'(iv) Where the number of the applicant of the same category 
is more than the number of the vacancies available to be 
offered under the 'First Assistance', the offer of appoint-
ment will first be made to the family member of belong-
ing to the lower category in the cases of hardship as per 
categories mentioned in para 4(i) to 4(v); to the family 
of one who is to retire first in the case of category men-
tioned at para 4 (vii) above ano. in other cases as the G.M. 
(E) may decide. 

(v) G.M.{E) may, at his discretion, relax the age condition 
by 3 years in deserving cases. In no case educational or 
proficiency qualifications be relaxed under this Scheme. 

(vi) 'First Assistance' to real brother or real sister will be 
available under this scheme only to the categories of offi-
cers/employees mentioned in para 4(i) to 4(v) and them-
appointment and continuance in appointment will be sub-
ject to their giving undertaking in writing that they will 
support the family of the deceased/permanently disabled 
officer/employee to the satisfaction of the G.M. (E) from 
time to time. 

8.)!etboe 
ofBecrut 
ment 101 
Tint 
AIaf8-
taJteti. 



,I 

!: 
I 
~, 

Ie 
e. 

58 

,(vii) 'First AssiStance' to widow:/wife will likewise be available 
ODly to afIleers/otber employees mentioned in para 01 (i). 
to (v) of this scheme. 

(viii) The quota, if any, remaining unfilled under the 'First 
Aasistanee' in any year of ;recruitment will be carried for-
ward to the next year of recruitment and so on and added 
to the 'First Assistance' quota of that year. 

(Ix) A list of the unabsorbed applicants will be prepared in 
the order of dates ofi occurrences of events of hardships 
and the names of those applicants will be placed at the 
top of the applicants of the next year. 

The quota of vacancies available for 'Subsequent Assistance' will 
be open to all categories of employees as mentioned in para 3 above 
irrespective of any discrimination between the family members of 
the omcers/other employees and will be filled according to the 
methOd adopted for direct recruitment. The family members unaer 
the 'Subsequent Assistance' scheme will be eligible to apply direct 
without being nominated by the Employmeht Exchange; they wm 
be competing amongst themselves for the quota reserved for them 
and in deserving cases G.M. (E) may relax the age condition upto 3 
years. 
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APPENDIX VI 
(Vide para 6 of Introduction) 

Summary of Conclusions/Recommendations contained in the Report 

81. Reference to para Summary of Conclusions! No. No. ih the Recommendations 
Report 

1 2 

1 18 

3 

The Committee are unhappy to note that even 
though the Delhi Municipal Corporation Actr 
1957 provides for reservation for Scheduled 
Castes and Scheduled Tribes in services. no 
efforts whatsoever have been made at the initial 
stages to give effect to the constitutional provi-
sions making reservations for Scheduleri Castes 
and Scheduled Tribes in DESU. It was only 
early in 1975 that some serious thought was given 
at the higher level of the Administration follow-
ing a number of representations that adequate 
number of pests based on the reservation quota 
were not being offered to the Scheduled Castes 
and Scheduled Tribes and it was only then 
deciderl that model rosters regarding reservation 
in Scheduled Castes r':ld Scheduled Tribes should 
be maintained by the appointing authority with 
effect from the 1st January. 1975, considering the 
year 1975 as the first recruitment year with back-
log on that date to be sho·wn. as reserved vacan-
cies brought forward trom previous ye8lI's and 
that reservation should be made in future vacan-
cies in accordance with the rules issued by the 
Government of India in this regard. The Com-
mittee hope that reservation orders will now be 
implemented meticulouslv and that concerted 
efforts would be made to c'ear the baclilog- as 
early as possible. 
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19 

20 

21 

153 

3 

The Committee note that, as recommended by 
the Committee of Officers of DESU, the backlog 
for direct recruitment posts is proposed to be 
worked out by DESU from 1st January, 1970. 
The Committee do not find themselves in agr~e. 
ment with the recommendations of the Com-
mittee of DESU and recommend that the back-
log in respect of ciirect 'recruitment posts should 
be worked out from the year 1958 when DESU 
came into existence under the Delhi Municipal 
Corporation Act, 1957, which provided for reser-
vations for Scheduled Castes and Scheduled 
Tribes. 

The Committee have no doubt that with a 
view to clear the backlog, DESU would fill the 
reserved. vacancies upto 50 per cent of the total 
vacancies in each recruitment year as provided 
under the existing instructions in this regard. 

The Committee regret to note that isolated 
individual posts have been filled up by DESU 
without applying reservation I- orders thereby 
depriving a number of such posts from the pur-
view of reservation orders. The Committee, 
therefore, suggest that in order to secure ade-
quate representation of Scheduled Castes and 
Scheduled Tribes in isolated individual posts or 
in small cadres, posts of similar status and sala,ry 
shoulci be grouped together in accordance with 
the extant orders on the subject for the purpose 
of implementation of orders providing reserva-
tions for Scheduled Castes and Scheduled Tribes 
and prior approval of the Cabinet Secretariat 
(Department of Personnel and Administrative 
Refonns) should be obtained before such posts 
are grouped together. 

'22 The Committee are dis+;ressed to note that 
out of 158 Class I vacancies filIed up by DESU, 
114 vacancies have been filled up }):y persons on 
deputation or uansfer to which the reservation 
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7 

9 

2 

64 

3 

orliers have not been made applicable and none-
of these 114 Class I officers belongs to Scheduled 
Caste or Scheduled Tribe,although there is no. 
provision in the Recruitment Rules of DESU for 
taking people on deputation as such. 

23 The Committee recommend that DESU should 

24 

take immediate steps to increase the el-ement of 
direct recruitment in such posts which are at 
present filled by deputation or transfer and 
examine the feasibility of changing the Recruit-
ment Rules to this effect, so that the requisite 
number of vacancies c.:.uld be filled by Scheduled 
Caste and Schedwed Tribe cannidates. 

The Committee also recommend that with a 
view to ensure the appointment of the requisite 
number of Scheduled Caste and Scheduled Tribe 
candidates on deputation or transfer, DESU 
should invariably ask the Ministry/Department 
concerned to sponsor the requisite number of 
Scheduled Caste and Scheduler! Tribe candidates 
to serve in DESU on deputation/transfer. 

37 Th! Committee regret to note that Liaison 

38 

Officer was appointed in DESU only in May, 
1976 i.e. after the Committee took up for exami-
nation the representation of Scheduled Castes 
and Scheduled Tribes in DESU. The Committee 
also regret to note that even now a Class II 
Labour Welfare Officer has been appointed) to 
discharge the functions of a Liaison officer. The 
Committee suggest that in accordance with the 
instructions of the Government of India, Head of 
the Administration shoulrl. act as Liaison Officer 
for the purp'Ose of ensuring proper implementa-
tion of orders/instructions pertaining to reserva-
tions for Scheduled Castes and Scheduled Tribes 
in DESU. 

The Committee hope that the Liaison Officer 
would function wftli a senSe of dedication and 

------------------
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10 39 

11 40 

12 41 

65 

3 

ensure dUe compnanee of the reservation orders 
so that the shortfalls existing in DESU are wiped 
out at the earliest. They also hope that the 
Liaison Officer will focus his attention on the 
proper maintenance of Rosters by the concerned 
authorities and would satisfy that the reservatton 
orders IN"e scrupulously implemented by them. 

The Committee are unhappy to note that at 
present the Liaison Officer has been posted at 
Nizamuddin as the Assistant Labour Welfare 
OffIcer whereas he has to attend to his duties of 
a LiaiSon Officer at Shakti Sadan where admi-
nistrative block of the DESU has been located. 
Further, the staff posted in the Cell under the 
Liaison Officer i~ working in the premises of 
Rajghat Power House, New Delhi; The Com-
mittee need hardly emphasise that the main 
function of the Cell ~s to assist the Liaison Ofticer 
to discharge !tis duties effectively. The Com-
mittee would, therefore, suggest that the Cell 
should be set up within the organisation. under 
the rUrect control of the Liaison Oftlcer. 

The Committee also nesire that a note about 
the activities of the Cell should be high-lighted 
in the Annual Report of the Delhi Electric Supply 
Undertaking. 

The Committee note that Rosters had been 
started in the DESU, as required, with effect 
from the 1st JanuaJTy, 1975 and that too without 
bringing forward the vacancies carried forward 
from the date from which the reservation orders 
were made effective. The Committee attach 
great importance to the proper maintenance of 
Rosters. as in their opinion, Rosters are the 
mechanism by which the progress made in 
improving the representation of Scheduled Castes 
and Scheduled Tribes in an organisation could be 
assessed and etlectively watched. The Committee ._--
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1 2 3 
--------------~-------.-

13 42 

72 

would, therefore, stress that the Rosters should 
be maintained as per extant orders on the subject 
and they should be inspected regularly by the 
competent authorities ·and all the vacancies 
reserved for Scheduled Castes and Scherluled 
Tribes actually filled in and appointments made 
according to the points mentioned in the Rosters. 

The Committee ncte that the annual state-
ments showing the staff position in the DESU 
and recruitments made during a calendar year 
in respect of Class III and IV employees were 
regula'l'ly sent by the DESU to the Delhi Muni-
cipal Corporation. Copies of these statements 
have not so far been supplied to the Office of the 
Commissioner for Scheduled Castes anri Sche-
duled Tribes. The Ccmmittee would like that 
the DESU should ensure that in future, these 
statements are prepared on the prescribed forms 
and are sent in time to the Cabinet Secretariat 
(Department of Personnel and Administrative 
Reforms) and also simultaneously to the Office 
of the Commissioner for Scheduled Castes and 
Scheduled Tribes. The Committee also nesire 
that these annual statements on receipt from 
D::SU should be critically examined by the 
Department of Personnel and Administrative 
Reforms and the deficiencies noticed therein 
should be pointed out to DESU expeditiously so 
that they could take corrective measures with-
out any delay. 

The Committee are unhappy to note that 
there is not a single officer belonging to Sche-
duled Caste or Scheduleci Tribe in Class I post 
of Delhi Electric Supply Undertaking. Out of 
241 officers in Class II. there are only 5 Sche-
duled Caste officers and in certain categories, 
there is not a single oIIlcer belonging either to 
Sc:heduled Cutes or to Scheduled Tribes. The 
recruitment proeedure fOl' Assistant Personnel 
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15 73 

16 74 

17 75 
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3 

Officers and certain other cadres has also been 
changed which it is feared has affected the in-
take of Scherluled Castes and Scheduled Tribes 
in these cadres. Even in Class III, the represen-
tation of Scheduled Castes is not encouraging. 
Considering the heavy shortfalls, the Committee 
cannot help concluding that orders/instructions 
issued by the Ministry of Home Affairs/Depart-
ment of Personnel and Administrative Reforms 
were not properly implemented and adequate 
attention. was not given to improve the situation 
by the Delhi Electric Supply Undertaking. What 
is needed is concerted action to fill aU the posts 
by Schedulecl Castes aOO Scheduled Tribes and 
to make good the shortfalls in the various cate-
gories of posts in the earliest possible time. The 
Committee would also like to impress upon the 
Delhi Electric Supply Undertaking to devise 
adequate checks to ensure rigid application of 
relaxed standards in the recruitment of Sche-
duled Castes and Scheduled T·ribes. 

The Committee would also suggest that the 
existing procedure for recruitment to all cate-
gories of posts should be reviewen. by the Delhi 
Electric Supply Undertaking and the rules suit-
ably revised in order to augment the intake of 
Scheduled Castes and Scheduled Tribes in their 
services. 

The Committee further recommend that 
special 4d hec rern'llitment eltclusively for Sche-
duled Castes and Scheduled Tribes shOUld imme-
diately be resorted to so that the entire backlog-
is wiped out within a period not exceeding three 
years. 

The Committee also note that there is no 
employee be10nlPng to Seheduled Tribes in the 
servkes of Deihi Electric Supply Undertaking. 
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18 '76 

19 77 

20 78 

2 3 
-.-- ._-------_. 

The Committee would suggest that the Delhi 
Electric Supply Undertaking should examine the 
feasibility of recruiting Scheduled Tribes flrom 
neighbouring States having large Scheduled 
Tribe population so that the vacancies reserved 
for Scheduled Tribes are filled by the canrUdates 
from that community. -

The Committee note that in the advertise-
ments issued by Delhi Electric Supply Under-
taking inviting applications for recruitment, the 
total number cf vacancies and th, actual number 
of vacancies reserved for Scheduled Castes and 
Scheduled Tribes is not indicated. The Com-
mittee desire that in all the requisit!ons sent to 
the Employment Exchanges and all advertise-
ments issued for the purpose of recruitment, the 
number of pests reserved for Scheduled Castes 
and Scheduled Tribes and all the concessions! 
relaxations admissible to them should be speci-
fically mentioned so that maximum number of 
Scheduled Caste and Scheduled Tribe candidates 
come forwarri to avail of the vacancies reserved 
for them. 

The Committee would also suggest that the 
Delhi Electric Supply Undertaking should inti-
mate to the Central Em'Ployment Exchange and 
also other Employment Exchanges, the type of 
candidates they require so that a separate list of 
candidates possessing the requisite qualifications 
could be maintained by the Employment Ex-
changes. The Delhi Electric Supply Undertaking 
should also keep in touch with various technical 
institutes in the Union Territory of Delhi and 
impress upon them to fill all reserved seats by 
Scheduled Castes and Scheduled Tribes and 
prepare them according to their requirements. 

The Committee would also Uke that the 
reuoas for rejection of Scheduled Caste and 



69 

1 2 3 
------------

21 79 

22 80 

Scheduled Tribe candidates sponsored by the 
Employment Exchanges should be recorded and 
communicated so as to facilitate them 'to sponsor 
right type of candidates belonging to these com-
munities in future requirements. 

In order that sufficient number of Scheduled 
Caste and Scheduled Tribe candidates are avail-
able fQr recruitment, it is necessary that copies 
of advertisements are sent not only to the associa-
tions of Scheduled Castes and Scheduled Tribes 
but also to the Members of the Parliamentary 
Committee on the Welfare of Scheduled Castes 
and Scheduleri Tribes who may help in sponsor-
ing Scheduled Caste and Scheduled Tribe candi-
dates. Advertisements should also be issued 
through the All India Radio SO that Scheduled 
Caste and Scheriuled Tribe candidates living in 
remote areas can also respond to the advertise-
ments as per instructions issued by the Cabinet 
Secretariat (Department of Personnel and Admi-
nistrative Reforms vide their Office Memo~an
dum No. 36022/4/TG-Estt (SCT) dated the 7th 
August, m76. 

The Committee note that the scheme of 
employment assistance to family members of the 
officers and other employees of Delhi Electric 
Supply Undertaking came into force in 1974 and 
20 per cent of the vacancies have been earmarked 
for the family members of the Delhi Electric 
Supply Undertaking. The Committee feel that 
such a scheme is likely to adversely affect the 
int~ests of Schedubleri Castes and Scheduled 
Tribes as there are very few employees belonging 
to these communities working in. the Delhi 
Electric Supply Undertaking who could take 
advantage of this scheme., and, moreover, no 
reservations for Scheduled, Caste and Scheduled 
Tribe employees have been made under this 
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scheme. The Committee endorse the suggestion 
made by the Commissioner for Scheduled Castes 
and Scherluled Th-ibes in his Study Report on 
Delhi Electric Supply Undertaking (January, 
1977) that "in order to safeguard the interests of 
the Scheduled Caste and Scheduled Tribe em-

ployees, this scheme requires reconsideration at 
the highest leveL" The Committee would like 
to be apprised of th~ decision taken by the 

Delhi Electric Supply Undertaking in this regard . 

The Committee are distressed to observe that 
a majority of posts in Delhi Electric Supply 
Undt:rtaking are filled by promotions and since 
there are very few Scheduled Caste and Sche-
duled Tribe candidates in the feeder posts, 
especially in the higher categories, the benefit of 
reservation cannot be given to Scheduled Caste 
and Scheduled Tribe candidates ami the reserva-
tion orders have been rendered practically ineffec-
tive. The Committee find from the figures fur-
nished by Delhi Electric Supply Undertaking 
that during the years 1973-75, 19 and 21 posts 
were reserved for Scheduled Castes and Sche-
rluled Tribes in Class I and Class II respectively 
but not a single Scheduled Caste/Scheduled 
Tribe employee could be promoted against those 
posts. In Class III also. only 183 Scheduled 
Castes could be -promoted against 401 posts 
reserved for Scheduled Castes and Scheduled 
Tribes. Even in Class IV, only 63 Schedulerl 
Caste employees could be promoted against 145 
vacancies reserved for Scheduled Castes and 
Scheduled Tribes. 

96 The Committee are surprised to note that 
inspite of such dismal figures of' representation 
given to Scheduled Castes and Scheduled Tribes 
in DESU. the Recruitment Rules for filliM up 
vacancies in many categories of posts in Delhi 
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Electric Supply Und~taking have been changed 
to the effect that majority of posts are now being 
filled by promotion. 1'he Committee, therefore, 
recommend that while finalising the Recruitment 
Rules, which are presently at the drafting OJ: 
consideration stage, the interests of Scheduled 
Caste and Scheduled Tribe candidates should be-
kept in view and the element of direct recruit-
ment should be introduced at least to such of the 
posts where sufficient number of Scheduleci Caste· 
and Scheduled Tribe departmental candidates are 
not available to fill them up. 

The Committee regret to note that the recruit-
ment rules for a number of posts are pending 
finalisation for the last several years due to admi-
nistratiVe delays. The Committee also under-
stand that non-finalisation of rules is one of tl-e' 
main reasons for shortfall in the representation 
of Scheduled Castes and Scheduled Tribes in the 
services of Delhi Electric Supply Undertaking 
as, in the absence of these rules, promotions have 
been made on ad hoc basts where reservation 
orders are not applicable. The Committee, there-
fore. recommend that recruitment rules should 
be finalised without further delay so that the 
interests of Scheduled Caste and Scheduled 
Tribe employees do not suffer any more. 

The Committee regret to note that, as obser-
ved by the Commissioner for Scheduled Castes 
and Scheduled Tribes _ in his Study Report on 
Delhi Electric Supply Undertaking (1977), dur-
ing the year 1975, there were 7 reserved vacancies 
of Junior Mistry but not a single Scheduled Caste 
candidate was prcmoted although 15 Scheduled 
Caste canriidates were available in the eligibility 
zone in Delhi Electric Supply Undertaking. The-
Committee clo not alttee with the plea taken by 
Delhi Electric Supply Undertaking that in this 
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category Scheduled Caste candidates were 
already in excess. The Committee agree with 
the view expressed by the Commissioner for 
Scheduled Castes and Scheduled Tribes that the 
reservation has to be applied on the current 
vacancies on the basis of the points of the roster 
irrespective of the existing strength of Scheduled 
Castes anr!. Scheduled Tribes in the cadre in 
question. The Committee hope that henceforth 
such lapse would not recur. 

The Committee need hardly emphasise that 
any agreement between the management and the 
union of the employees of Delhi Electric Supply 
Undertakin~ shculd not be allowed to come in 
the way of implementation of reservation orders 
for Scheduled Caste~ and Scheduled Tribes in the 
matter of promotion. The Committee, therefore, 
recommend that such agreements should either 
be scrapped or suitably modified so that the 
reservation orders may be implementer!. in Delhi 
Electric Supply Undertaking without a!1y hin-
drance. 

The Committee neer!. hardly emphasise the 
desirability of including a Scheduled Caste/Tribe 
Officer in all the Recruitment/Slection Commit-
tees/Boards constituted by the Delhi Electric 
Supply Undertaking so as to instil confidence in 
the Scheduled Caste and Scheduled .Tribe em-
ployees. In case, a Scheduler!. Caste/Tribe Officer 
of the appropriate status is not available in the 

Delhi Electric Supply Undertaking, a Scheduled 
Caste/Tribe Officer from another Ministry I 
Department shOUld be associated with such 
recruitment/Selection Committees/Boards. 

The Committee are perturbed to note from 
the figures furnished bv the Delhi Electric SUP-
ply Undertaking that there are heavy shortfalls 
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in the employment of Scheduled Castes and 
Scheduled Tribes in all categories of posts. Con-
sidering these heavy shcrtfalls the Committee 
cannot but conclude that orders on the subject 
are neither being followerl. in letter and spirit by 
the appointing authorities nor adequate attention 
has been paid to improve the situation. The 
Committee would. therefore, urge upon the Delhi 
Electric Supply Undertak:ng to take immediate 
corrective steps to ensure that all the vacancies 
reserved for Scheduled Castes and Scheduled 
Tribes are actually filled by the candidates 
belonging to these communities. 

The Ccmmittee have no doubt that, as assured 
by its representative during the course of evi-
dence, Delhi Electric Supp'y Undertaking wouli 
hold ad hoc recruitments to wipe cut the short-
falls of Scheduled Castes and Scheduled Tribes. 

112 The Committee are distressed to note that 
there is not even a single Scheduled Tribe officer 
in any of the categories of posts in Delhi Electric 
Supply Undertaking nor any special efforts have 
been made to recruit Scheduled Tribe candidates. 
The Committee no not agree with the argument 
advanCed by the Delhi Electric Supply Under-
taking that Delhi Municipal COirporation Act, 
1957, which govern the working of Delhi Electric 
Supply Undertaking, provide for reservation of 
Scheduled Castes only. The Committee fully 
agree with the views expressed by the Commis-

sioner for Scheduled Castes and Scheduled Tribes 
in his Study Report on Delhi Electric Supply 
Undertaking that since Delhi Electric Supply 
Undertaking as well as Delhi Municipal Corpo-
ration have adopter\ the Government of India 
instructions on reservations, there is no reason 
why the provision for reservation for Sclieduled 
Tribes should not be effectively implemented. 
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The Committee hope that the Delhi Electric 
Supply Undertaking would now make earnest 
efforts to <recruit the maximum number of Sche-
duled Tribe candidates with a view to wipe out 
the backlog as lOOn as possible. 

The Committee also recommend that in the 
event of not getting the requisite number of 
SchedUled. Tribe candidates even after carrying 
forward these vacancies for three years, such 
vacancies should be ftlletl up by Scheduled Caste 
candidates as per or~rl contained in Department 
of Personnel and Administrative Reforms O.M. 
No. 27/25/68-Estt. (SCT) dated the 25th March, 
1970 On the subject. 

The Committee are surprised to note that the 
Delhi Electric Supply Undertaking has no clear 
understanding of the procedure of dereservation 
of vacancies. The Committee would, therefore, 
suggest that the Delhi Electric Supply Undertak-
ing should immeriiately organise a training course 

for its officers dealing with personnel matters 
with the help of the Department of Personnel and 
Administrative Reforms so that its officers 
become fully acquainted with the provisions and 
p'l'ocedures of reservat:ons for Scheduled Castes 
and Scheduled Tribes_ The help of the Office of 
the Commissioner for Scheduled Castes and Sche-
duled Tribes can also be taken in this connection. 

11& The Committee hope that in future the Delhi 
Electric Supply Undertaking will strictly follow 
the procedure for dereservation of vacancies_ 
reserved for Scheduled Castes and Scheduled 
Tribes as laid down in Department of Personnel 
and Administrative Reforms O.M. No. 28/14/74-
Estt. (SCT), dated the 12th July, 1976 and take 
all the necessary steps ~s mentiooed in paras 26" 
to 2'lA of the Brochure on Reservations for Sche-
dulerl Castes and Sehedu1ed Tribes in Services-

--------------------------
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(Fourth Edition) before making any reference 
to the Department ot Personnel and Administra-
tive Reforms for dereservation. 

The Committee would also like to urge that in 
view of the poor representation of Scheduled 
Castes and Scheduled Tlfibes in the service of 
Delhi Electric Supply Undertaking, dereservation 
of vacancies should be stopped. 

The Committee regret to note that separate 
waiting lists for Scheduled Caste and Scherluled 
Tribe employees for the purpose of allotment of 
residential accommodation are not being main-
tained by Delhi Electric Supply Undertaking. 
The Committee are at a loss to understand as to 
how in the absence of such separate waiting lists, 
the prescribed 10 pelf cent reservation for Sche-
duled Caste and Scheduled Tribe employees in 
the allotment of type I and type II accommoda-
tion is being implemented. The Committee, 
therefore, desire that separate waiting lists for 
Scheduled Caste and Scheduled Tribe employees 
for the purpose of al'otment of residential 
accommodation shoulrl be maintained by Delhi 
Electric Supply Undertaking and reservation 
orde!fs in this re~ard should be strictly followed. 

------------------

GMGIPMRND-LS 11-2186 LS--19-12-77-800. 
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